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INTRODUcnON 

I, tbe Chairman, Committee on Public Undertakings havin. 
been authorised by the Committee to present the Report on their 
behalf, present tbis Fourth Report on 'Senior Level posts in Public 
Vadenakinp - Appointment and related matters'. 

2. The Committee took evidence of the representatives of Standina 
Conference of Public Enterprisel and National Confederation of Officers 
AIIodllioa of Ceatral Public Vndcrtakinp on 1.5 December, 1998; Centre 
of lacliaa T .... Uniou and Bbuatiya Mazdoor Sanah on 16 December, 
1,. ud All India Trade Vnion Conarea on 17tb December, 1998. 

3. The Committee took evidence of the reprelCntatives of Ministry of 
Industry (Depanment of Public Entetprilcl) anCi Ministry of Personnel, 
Public Qrievanca Ind Pensions on 13 lanuuy, 1999. 

4. The Committee on Public Undenakinas (1998·99) considered and 
adopted the Repon It their littina held on 21st April. 1999 . 

.5. The Committee wish to express their thanks to the Ministry of 
Industry (Department of Public Enterprises), Trade Unions and other 
orpniIationl for placina before them the material and information they 
WlDted in coDnection witb examination of the subject. They also wish to 
"'ank in particulu the reprcaentativCl of the Ministriel, Trade Unionl and 
GIber orpoilationa mentioned in Puu land 3 above who aave evidence 
IDd placed their considered views before the Committee. 

6. Tbc Committee would also like to place on rerord their sense of deep 
appredatioD for the invaluable llliltance rendered to them by the officials 
01 .... Lok Sabb. Secretariat .ttacbed to the Committee. 

NawDauu; 
AprU 23, 1999 
VGbIlklul 3, 1920 (SMtI) 

(v) 

MANBENDRA SHAH. 
Chili",.",., 

Committee on Public IIndert.kin". 

... ; 



CA) Iatronct.J 

PAltT·A 
BACKGR.OUND ANALYSIS 

I. BOARD LEVEL APPOINTMENTS 

1.1 Public Sedor E-.terprises (PSEs) under the control of Central 
Government playa, vital role ia the development of tbe national ecoDOIIIy. 
III onter to evolve a sound man.,erial personnel policy for tho public 
sector enterprises and, in ·particular. to advise Government oa 
appo1atDICnta to the top mana,ement posts, the Government of India 
constituted a PubUc Eatcrprisel Selection Board (PESB) on 30th AUJUlt, 
1974. The appointments to the posts of Chief Executives (Chairman-eum-
Managing Diroc:torlManaaing Director) and Functional Directors of Public 
Sector Enterprises are done with the approval of the Appointments 
Committee of the Cabinet (ACe). 

CB) Policy 
1.2 In rcaard to the policy of the Government for appointment to the 

senior level posts in Public Uadertakinp the Committee were informed by 
the Ministry of Industry (Department of Public Enterprises) that the policy . 
aimed at Ippointment throuJh I fair IDd objective selection procedure, 
oubtandin. professional manapn to Level-I (Chairman, Manaainl 
Director or Chairman-cum-Manlpn, Director) and Level-II (Functional 
Director) posts and posts at any other level u may be decided by the 
Govcmment from time to time. The Government has also recognised the 

, need to develop a cadre of professional mlna,ers within the public sector. 
Hence, unless markedly better candidates are available from outside, 
internll candidates, employed in the public sector enterprises, will be 
preferred for appointment to Board level posts. If internal candidates arc 
not available, preference will be Jiven to candidates working in other 
public sector enterprisca, eitber in tbe same area of business or in other 
area. Mobility of manaaerial personnel amon, public sector eaterpriseJ 
witbin the .... sector or pvup, failin, which mobility within the public 
lICtor u a _laDle wiB be enc:oureFd, IUbject to certain limitations. In 
special CIMI, recruitment may be made from the or,aaised scrvicca under 
the Central Government. Suda cuel would be where, because of IpeciaJ 
circumltaDCCl, it is nec:cuary to place I member of an orJlDiIed service in 
a pub6c sector enterprise or where because of the nature of the enterprise, 
luch as its poor health, it would be difficult to attract ,ood profeuionf 
manllers on I tenure buis. 
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1.3 In separate memoranda submittcd to the Committee Sllnelina 
Conference on Public Entcrprises and All Indil Trade Union Coopas 
informed that I larae number of vacancies existcd at the Board level of 
various PSEa including those of Chief Executives and functional Dirccton. 

Asked to state the number of polts Iyin, vacant, the Sccretary. 
Penonnel informed in evidence (January, 1999) that there were 
17 vacancies for the post of Chief Executive and 43 vacancics for the poIt 
of Functional Director. 

1.4 Commenting on the present policy rcaardina appointments to Level-I 
and Level-II posts in the public scctor undertakinp, the Standinl 
Conference of Public Enterprises (SCOPE) stated in a note u follows: 

"The present stated policy of the Govcrnmcnt with reiard to 
appointments to Level ( and Level II posts in public enterprises is 
aenerally satisfactory. However, all appointments should be made 
through the PESB and no PSE appointment should be exempted 
from going throuab the PESB. It is very important to appoint 
professional managers of professional competence for the effICient 
managcment of PSEt. It is also necessary that the PSEa arc 
distanced from the Government and autonomy provided to them 
to be more competitive. focussed and quick in decision mati .... 
The implementation and the procedures followed reprdina 
appointments need to be reviewed rather than policy ihelf. It 

1.S In this regard, the General Secretary, AITUC stated in a weillen 
reply: 

"The cxlstina policy of appointing Chief Executivcs and Functional 
Directors with the approval of the Appointmcnts Committee of the 
Cabinet (ACC), throuah a fair and objective selcction procedure. 
in an unbiased manner in principle seems to be aU risht. However, 
from the reports received in certain CISCI of appointments. despite 
tlac Committee/procedure, tbe concerned Minister of tbe 
ldIninistntive department wu said to be usina hillber influence in 
the IClec:Iion and this bad led to undesirable methods in certain 
eases. Hence the interference directly or indirectly of tbe 
c:oaccracd Minister IhouId be avoided, 10 u to make the selection 
fair, uabiased and objective ..... " 

'1.6 On beina uked whether the selection of persons to Levcl-I and 
Level-II posts should be made from within the oraanisation or fronI 
outside. Chairman, SCOPE stated in evidence: 

........ When we arc Iookinl for people to be appointed at Level-I 
and Level-II. should the selection be made from witbia the 
orpnisation only or from outside also? .... We should take tile bell 
from the market. I would also say that people who have developed 
the skiD within the oraanisation should also be considered. If other 

G1/U/~ 
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thin,s would be equal to those competin, from outside market. In 
such a case. if internal people would be ,iven preference for the 
post. it will act as an incentive for his ,ood performance which he 
has shown in the organisation. This may be foHowed only if two 
persons arc of the same merit, one from witbin the orpnisation 
aad the otber from outside ........ 

1.7 Commentin, on the present policy for appointment to senior level 
posts in Public Undertakinas. tbe Secretary, Ministry of Penonnel, Public 
Grievances and Pensions ltated during evidence: 

........ The policy of the Government is to appoint tbroup fair and 
objective selection procedure. outstanding profeuional manapn to 
level-I and Level-II posts and posts at any otber level u ml, be 
decided by the Government. The point is thlt the Government 
recognises the need to dhelop a cadre of professional manaaen 
within the public sector itself. Unless some markedly better 
candidatel are available from outside. the internal caadidatel uc 
preferred. It is so al a result of this policy. In our view. it is I riabt 
approach. Then, the PSU itself develops a wellitructured cadre of 
professional manl,en and tbey rise up in the hleran:by within the 
public: leCtor undertakinp. This policy abo mentions that there 
could be deviations in selectin, professional manllen. In spcc:ial 
circumstances, I member of the orpnised service could also be 
taken. This specifies that CIHI of special circumstances would be 
rare where It is necessary to place a member of tbe orpniled 
service in public sector enterprise or wbere because of tbe nature 
of the enterprise or itl poor health. it would be difficult to atInCt a 
,ood professional manlaer. These are the two or three types of 
cases, where a PSU hu become sick and is before the BIFR or 
where it is continuously 10ll-makin, and a tum aroUllCl bu to be 
made. To attract professional mlnller from outside becomes very 
difficult because it is deterrent for them to come and join u tbey 
do not know the future of the company. whether it would be 
revived or closed. In tbese cases, Government have permitted that 
members of aU-India services or other orpnised services could alIo 
be taken to man these posts. This policy that hu been followed, 
according to our perceptions, bas worked satisfactorily." 

1.8 The Committee desired to know why preference should be Jivea to 
outaide CMdidaaes over those from within. The Secretary, Personnel stated 
in evidence u foUows:-

"nere is I rider witb it tbat outside candidates should be 
markedly luperior to tbe internal candidates. Normally, if otber 
t ..... arc equal, then prefereace is liven to tile internal 
candidates ....... " 
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The witness further elaborated:-

............. If there is a post of Chief Executive, normaOy internal 
candidates who are on the Board of Directors ue invited for 
interview. Outsiders arc also invited but othcr lhinp bcina equal, 
preference is liven to tbe internal candidates. For Functional 
DircctOJ, it is below the BOird level. Whatever be the POSt, we 
10 two levels below it. If there is a post of CMD, then we JO to 
the level of Functional Director and ED, if it is Director, thoa it 
is ED and General Manalcr." 

1.9 Tho Ministry of Personnel, Public Grievances and Pensions in their 
written reply have stated tbat durin, the period from January 1. 1997 to 
Au,ulC 13, 1998, 23 internal candidates were recommended for the posts 
of CMD in their own PSUs while outside candidates were recommended 
in 34 cases. 

1.10 When enquired in how many of the presti,ious units, the CMDs 
arc from cadre, the Secretary, Department of Public Enterprises stated 
during evidence:- . 

"Large profit makin, public sector undertakinp are ia tbe oU 
sector. Apart from the oil sector companies we have companies 
like BHEL. NTPC, etc. We call them navratna companies which 
are eleven in number. Other ,ood companies are about 35 of 
them and we call them mini ratna companics. In a way we could 
soy that these 3S and 11 companies arc really prestiaious 
companies. If we take the oil sector. we would find that almost 
aU the Chairman and Mana,ing Directors arc part of tbe oil 
industry itself. They have risen from within the industry. This is 
also true in respect of BHEL. the minin, sector. the coal sector 
etc. People have gone up to the position of Chairman and 
Managing Director from within the orpnisation. By and larle, it 
is now emerging that it is an internal candidate who makes it to 
the top position. That is true. But that person is usually from 
within the organisation." 

1.11 dn being asked about the need for cvolvins a lOund manascrial 
personnel policy for the PSEs. SCOPE stated in a note u follows: 

"PESB does not evolve personnel policies for the PSEs. Its 
concern is limited to appointments at the Board levcl. Howcver, 
it is necessary that material for the Board level appointments is 
identified and prepared in advance. For that purpose, each 
enterprises should have a policy of its own and there ba. to be a 
coordinated trainina programme to prepare manalers for Board 
level appointment. PESB can play an important role in this 
rc,ard." 
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1.12 In this context AI11JC stated in a written reply:-
"III our opinion, PESB has not been able to evolve a sound 
ma.a,erial personnel policy for the PSEs ...... 

1.13 When the Committee desired to know the comments of the 
Ministry of Personnel, Public Grievances and Pensions in this malter, 
they informed the Committee in a written reply:~ 

"A number of stcpsbavc been taken by the PESB in the recent 
past whieb would. bclp ia cvolvin, a soulld managerial policy b)' 
wa)' . of CDsurin. pfOPCr succession pi annin, , career progression, 
plaeomeat of ri&ht ··pcnons for the right job, development of 
human reso .. rca etc. These include identification of training 
Deeds . for the PSU executives, formulation of job dcscriptionljob 
lpocifications with referencc to the Key Result Areas set by the 
Administrative Ministries for board level posts by professional 
expcrts. The PESB would also be enlisting the assistance of 
academic institutions like lIMS; MOl etc ........ 

1.14 In' this connection, the Secretary, Personnel stated during 
cvidcncc:-

"This is a very important point. We are engaged in this exercise 
of reorieatin. the entire managerial personnel policy in 
consultation with the PESB for the right man. What we should 
do, particularly is that we should find out what are the 
requirements of PSUs for this job. Meeting of the PESB and 
Secretary. DPE also takc place in this regard. Certain concepts 
bave becn cvolved. which arc beina devcloped inlo a conccpl 
plpcr. The PSEB is ,oia, to have a mcetin, with the CMOs and 
tbc DirectOR to cvolve tbis conccpt paper ~ry shortly. I will just 
iUustrate a few points. We are workin, on tbis concept paper. A 
vcry important thina whicb h.. not been done is this. It is 
essential tbat for each Board level post. tbc key result areas must 
be dClfly defined. So. we hive started a process to evolve the 
key reauIt Irell. Wbea a selection is made a,ainst that particular 
post. the luitability of that penoa to perform based on the key 
result Ire .. would be IIICsscd. So, this is one concepJ. On the 
trainin, "peel. we are workin, as to what are the specific 
requirementl of tnimn, in' the PSUs. That is beina laken care of. 
A coac:ept bu been worked out to assess the training 
roqairemeDb ia each sector. in each PSU in consultation with the 
PESB. ne other point. wbich bas been worked out. is that even 
for appointment of non-offic:ial Directors, what arc the specific: 
areu of expertise wbicb tbe persons must have. So, that is beina 
worked by PESB. Tbese are four or five concepts which are 
beina evolved and very shortl, tbe entire Board. will meet the 
QUof Eaecutives of .Ieeted PSUI and their Directors. Sir, you 
Ire vey dahl that we are DOl just followlna the policy which hu 
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beea evolved. We are aow tryiDI to re-orieDt aDd live it eDtirely a 
new approach-. 

1.15 In reprd to appointmeDt of a Joint Secretary of the MiDistry u 
CMD of a PubUc UDdertakiDg. Chairman, SCOPE stated iD evidence: 

"Eaormous tima tbe Joint Secretary of the Ministry is appointed 
u am. A Joint Secretuy cannot be appointed u a CMD of a 
ScheduIe-A Company. Omy Additional Secretary is even clipble 
to appear for interview. But here a Joint Secretary lets appointed. 
The Director of a Scbcdule·A Company is at a hi&her level than • 
Joint Secretuy. Tomorrow, tbe JoiDt Secretary coma u a 
ChairmlD. You just imapne what is the monic left in the 
Government. " 

1.16 ID this relard, tbe Secretary, PersoDDel iDformed the Committee 
tbat u per BPE's luidclinea, • 10int Secretary should Dot be appoiDted u 
om. Similarly, tbere are guidelines that they should not be appoiDted u 
Cbainaan. 

1.17 Wbea ~ wbo wu the CMD in the IDdiaD Airlinea, tile 
repl'ClCntative in the Ministry of PersoDnel replied that the present CMD 
(January, 1999) of Indian Airlines was a JoiDt Secretary iD the Ministry of 
avu Aviation. 

When eDquired how a Joint Secretary has been appoiDted as CMD in 
violatioD of the pidelincs, Secretary, Personnel stated during evidence: 

"(He) hu beeD appointed by the Government by cxemptinl his 
appointment from PESB procedure". 



D. PUBLIC ENTERPRISES SELECTION BOARD 
(A) CODItItutioD 

2.1 Tbe Public Enterprises Selection Board (PESB) was set up OD 
30th AUlUSt, 1974 to evolve a lOund mana,erial personnel policy for tho 
Public Sector Enterprises and, in partic:ular, to advise Govcrnment Oil 
appointmellts to top mana,ement posts in Public Sector Enterprilea. no 
PESB CODIisb of one part·time or full·time Chairperson and three fuU·tinle 
Members. The Chairperson and members arc persons who bave bad a loa. 
and distinpisbed career in mana,ement of public or private corporatiODl 
or public admiaistration and have a proven record of achievements, 
preferably, in tbe field of personnel, financ:e, production or markctln,_ 
Accordin. to tbe present provisions. the three full·time members of the 
PESB Iball be: (a) A diatin,uished fmmer Chief Executive of a PSE (b) A 
distinpisbcd behavioural scientist witb experience in selection of top 
mana.cment personnel (c) A distin,uisbed former civil servant witb 
eaperienc:e in manaaement of PSEa or in areu of finance. industry or 
economic affairs. 

2.2 Givina his views on tbe constitution of PESB, Chairman, SCOPE 
stated durin, evidence daat the Members of the Public Enterprises 
ScIedion Board were DOt professional people and most of the PESB 
members were retired civil servants. In fact, out of four members, three 
wero--tnc:Iudin, the Chairman cx-civil servants. They should be 
professional persons u tbey have to work on commercial lines. The 
members of tbe Public EDterprilea mould be taken from the profession 
who could run tbe orpaisation well. They could do 10 if they were 
aperienccd persons. They w,bt be from private acetor or from tbe public 
acetor. 

2.3 Aabd to elaborate further On this point. tbe witness added:-
"Tbe qualifications mentioned for the Members are quite JOod. 
But the problem comes in actual practice. When we IIY 
distinpished former Chief Executive of the PSUs. there is only 
one penon wbo bad been there in the put also. Generally, be is a 
noa-civil servant. When tbe question of distin,uisbed behaviour 
scientist comel, be is taken u former civil servant because they 
wiD lIy thaI Ibe former civiJ servants are also bebaviour scienlist. 
When you lIy distin,uiabed former civil servant, in any cue, it is 
aU laid down in the manaJClDCDt of tbe PSU, about the areu of 
fiDance, industry, etc. There is ODe civil servant in Ill)' wa)'. But 
when you specify Ibcse qualific:atiODl when appointments are 
made, it is pneraUy said 'fonner civil servlDt' -.bo are taken to 

7 



I 

represent these skills and qualifi<:ations also. We should take out 
tbe word. When we say former civil servant having these 
qualifications, we should simply give qualifications as a person who 
had boeD a Chief Executive or a behaviour scientist. He should be 
a aoa-civil servants. Similarly, we can have a penon with 

. oxperieace in fields like finance, economy' and indUitry of the 
PSU. ud 10 on but Dol a civil servant. He may be from the 
private sector also. II is Dot neceuary that tbe penon in the 
Seleetion Board should have experience only of the public sector.-

2.. Expl'Cllin, tbe same view, President, Natioul CoAfederatioa of 
Officen' AIIociatioD of Central 'ublic Sector Uadertakiap (NCOA) 
Ilated in evidenc:e as follows: 

"The Public Enterprises Selection Board hu become a heaveD for 
retired bureaucrats, mOitly lAS officen ..... Let me take dae Board 
which wu headed by Shri N. Vinal. In the Board which wu 
headed by Shri Vittal, three out of four were lAS ofIicen aad oaIy 
ODe wu a former chief exective of a public sector undertakia,. 
Now, theIe three officers can be put in the eatelory of behavioural 
ldentil&l or tbey can be put under tbe IIot of top ..... eDleat or 
UDder the 1I0t of finance, industry, CCOIlOIIlic:l or wUte¥er it may 
be. The fact is that three out of four were current or retired lAS 
officen." 

2.S In this context, Secretary, ClTU .tated duri., evideacei 
"We lIy that constitution of tbe PESB mUit be looked into. PESB 
is IUpposed to be an expert body ..... ," 

2.6 Ia reply to a question about the present coilltitution of tho PEIB, 
the Miailtry of Penooncl, Public Orieva~ ud PnIions r.raillled die 
followiDa iafonuaioa:-

(i) Chairman - vacant since 3.9.98 
(ii) Memben 

(a) Shri A.C. Wadhawan - Former CMD, HZL 
(b) Shri R.K. Sinha - lAS (Retd.) 
(e) Shri T.K.A. Nair - lAS (Retd.) 

2.7 When tbe Committee desired to know his COIIIIM.... about 
composition of PESB, the Secretary, Penonael Itated du,.. ftideace: 

"PESB presently consists of three members. Shri Wadhawan is an 
cx-chief Executive of Hindustan Zinc. He is a professional. He is a 
top metaRuraist. He hu been the Chairman of SCOPE and hu had 
a very-very Ionl career in the public sector. The other member is 
Shri R.K. Sinha. Of course, he is a retired lAS officer, but he bu 
.~ tbe Chairman of tbe Rural Electrification Corporation. He baa 
-. the Secretary in the Department of Industrial Development 
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and allo the Secretary of the DcpartlDCllt of .... Ellterp~ The 
ddrd member is Shri Nair. He h .. bc:oa ..... Socrclary &0 tile 
Ocwenuncnt of India in the Minislry of EaYiIonmCDI .. Foreat. 
He h. abo had various aujpmcnts and bu ... be ..... &ecl 
widl the industry very inlialetoly. In the Puajab OO.vcnuneat, be 
wu Principal Sec:rctIJ')'. IndIIstry." 

2.8 Oarifyin, the position with rc,ard to qualifacd experts, the witness 
Itated: 

uAccordinl to the law. there are three catcl0riel of people allowed 
to become mcmbcn. Even a civil ICrvaat is allowed in one 
catelory ........ The three streams from whicb thc mcmbcn can be 
appointed, are: (i) a distinluilhod former Chief Executive of a 
public sector enterprilC. Shri Wadhawan fall. in this category; 
(li) diltinluished peJ'SODI with cxpcricacc in selection of top 
manaaement personnel; (iii) civil servant with experience in 
maaapmcot of public sector enterprises or in arell of finance. 
industry or economic affain. So, all the three llreams are allowed 
undcr tbe re,ulation." 

2.9 Chairman, SCOPE had luaelted durin, his evidcnce before the 
Commince that there lhould be tecbnical advisen in the selection like in 
lhe UPSC Selection Committee where there are always two or three 
outside advisers inducted dcpcndin, upon the area for which the ICleClion 
is made. 

2.10 Commentin, on this IUlleslion the Ministry of Penonnel in a 
wrincn reply Itated: 

'7bc need for usoc:iatia, outside advilcrs in the Selection bein, 
made by the PESB it not fell. This it. in view 01 the fact that tbe 
mana,erial ability of tbe candidates is of primary conaidcration 
nther than the technical knowlcd,c. The memben of the PESB are 
experts in the field of mana,ement. Moreover, the advice of the 
SecretlJ')' of the Ministry coaccmcd .. well u the CMD of the PSU 
coaccraed (while makin, selection to the poll of Functional 
Directon) is allo available u valuable input." 

(8) Selectloa Pneedun 
2.11 The Committee were informed by the Ministry QI Industry 

(Department of Public Enterprises) in a note that tbe Public EntcrpriICs 
SeIecIioII Board wbile ICDdin, its recommendation 10 the adDliaiJtrative 
Ministry, eadones a copy 10 tbe Central Viplance Commission so that the 
latter can initiate advance action for obtainin, vi,ilance cloanace. Tbe 
eve obtaiat DeCCIIIJ')' informadon from tbe administrative Ministry aad 
eGIIveyI ita YiewI to tile acbniailtrative Ministry in reprd to die viailaace 
poIitioa OIdiaarily within a fonaiaht, ADd, in l8y cae, within one mOlth 
from the receipc of the paaeI from the PESB. OD tbe basil of the PESB', 
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rc~rhmcndations~j the administrative MinistrjV'Departmellt, after oblaining 
the vigilance c1canince. formulates a suitable propo:;aJ seeking approval of 
the Appointments Com mittel! of the Cubinci (ACC). The Estabiishment 
Officcr obtain!> tbe approvtll of the ACe and thc:reaiter con-"eys the 
decision of tf;e ACe to tl:r adminislllltiVl; Ministr)YDcpartment. The 
administrative MinistryA)cpar,m'~IH, in turn, implemclI!s the d<!dsiol1 of 
Ih\~ ACe. 

2.12 SCOPE ill a not:: ;}UbU,::iCtl Ht UtI.: Co.'I'II!i:th.c (, ... ,c :""tcd thnt this 
procedure for appOinh)lCIlI is leollthy and time consuming. MOla' 
appo!ntmc-nts are delayed (al J";riods tanging m months to • year. 

2.13 Suggesri.lg that tirnc··iilJlit· should be fixed within which the 
appointment m~l"l !.~~ M!ifkd, Chnirml'll. ~·COPE slatc'u during evidence: 

"Toda." the :;c\(. li .. m {or the Chnirman Ilnd Managing Directr.~ i).nd 
Directors i'i b~ing dOllc by the:, Public Enlerpris~s Sc\r;ction DOllrd. 
This system ill!!; rn.~cn 'hl~re for a number of years. The main 
deficiency is··tlla! it ha.> bf.!cn taking a fnirly lona time in no 'king the 
selection. It is because j~ is PWL:I::;scd IH difkrent stages. As a result 
of that 3 jot :.,I time is tlll;~:n. Due iCl this a large number Gf senior 
level posts rem,lIned vu\:anl. cu:d ~he, "f'~stiU vacant!' 

The witness added: 

"After sclcelkOi: ~:!S b(':!~: Jr..'dc. r would ~lJggest that we should fix 
a time-limit '",ilhill wl:j;;~ the ap?f'ir.nmr.nt must be notified 
sfrllightaway. In the cas': of appointment uf" Director", do 00' f,P io 
ACe beenu!\(: that ClIl\ liDWII .1 lot cA time. In the case 0' 

appointment of Chief Exel;L.lli.c. gu to ACe and again fix a tUllC-
limit. Wi:hin thit: lime, they must ~ubmit the proposal 101 ACC for 
ta~jng the vigilance dcurnncc. Ahead!, pron.:dure has been 
introdul:co whereby the momellt selection is made, copies go io the 
Chief Vigilanl"c Commi';sionl:r. Timl.: is given. and within tbat time, 
yes or no comes.. Thcre is no POUlt lo bakU", on for a Ions time. 
Either it is cleared or not cll:arod. The IJIOIb1eni you fix the time, 
within that time the appointment must be made." 

2.14 On being asked whether any time limit Ras been fix\:d for filllnl up 
the posts, the Scn~lary. Personnel stated during the evidence: 

"The pre:,crihed lime for Ihis is four-lIlld-lI-half month!>. Sixty days 
are required for the scleclion .by the PESB. One month is required 
for the administrative Ministry to lake a view on the 
recommendation of the PESB. This one·month penod also includes 
the time taken by the Ccntr::ll Vigilance Commissioner for getting 
tbe viplalU.'C clearance. we havc come to the. finding that time taken 
from the occurrence of the vacancy till the selection and offer of 
appointment being made. is four-and-a-half months." 
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2.15 When asked why the vigilance clearance is not done before 
assessing. the candidates, the Secretary, Personnel stated in evidence as 
follows: 

'"Once the PESB makes recommendation. men tbe lame comes to 
the administraun Ministry and they nurkc • rcfcreacc 10 the cve 
for clearance. But instructions and guidelines have been modified on 
23Id May, 1997 and subsequently again on 31st December, 1997. 
Now what is happenina is. on\."e the PESB makes a short list of 
people, lhey notify the short-listed people for the interview. At this 
stale, they indicate to tbe administrative Ministry that these were 
tbe short-listed people. So, the process for ,ettinl the eve 
dearanee in respect of short-listed people is initiated in advance." 

The witness added: 
.............. .If the administrative ministry does not give the 
laformation to eve within a time frame, it will be reported to the 
Cabinet Secretary. These arc the various measures which have 
beea raken recently. The Coallllillce of Secretaries bl. also mllde 
~rtain recommcnciatioas OD tbis _n. The, have made certain 
further IU"CStiOns on lhese leCOaunendatioaa. Action is 
eoateInplated on these points. 1be recommcadalioal are, for 
eXample, earlier the Chief ViJilance Officer wu werkin, IS a past 
office. now for expcditina the vieilaocc clearance, tbe Committee 
of Secretaries has recommended Ihat eve should keep updated 
viailance information for the aU senior board level officen who are 
IikdJ, to come in the zoac of consideration for .ucb appointments. 
Dc eva would keep this thina read)' and evo doe. nOI waste 
time in coUecting the information. Now the eve clearance is 
preeiIe Itftd once the PESS abort lists the pcrroaI Ibis would" Alt 
short the delay:' 

2.16 When enquired wbether YiatJaoce ~ II I'OiIlllaecl onl, for 
thOle personlwho are comiDi from ouWde. die Secrelal" Penonnel 
'lated in evidence: 

"No Sir. vigilance cleannce is required for II CUll. Eve. ia tbe 
CISCI of Government servlnts; retired 00veI_ ICI'VIntl. or 
comin, from PSU. ud from witbin the _mal _, candidalCl 
also. " 

2.17 When asked in how many cue. viai~"'" wu so .... tllld 
in how many cases eve clearance wu nor 'lvIiIaMe, rhe MiaiItry of 
Personnel in a written reply .. ated as follows: 

"AU the appointment. to the Board level posu iD Ccatnl Public 
Sector Undertakinp are JUde only after obWaiIIa at. Yililuce 
clearance. In cuea, where tbe below Board IewI tmpJo,ees of 
PSU" are appointed to the Board ~I posts in PSU ..... dearucc 
from Ceatral V ..... CoInmiaion II not required ... -=It CIIII, 
the vipMu:c clearance is uc:crtained from the .. evo 01 the 
administrative Minjstry1)epartmcnt and the evo of tbe Public 
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Sector Undertaldn, wbere the candidate may be womn, for the 
present. In caes, in which the penoDS are already boldin, the 
Board level posts, the Yiailance clearance is ascertained, besides 
other .ources, from the Central Viplance CommaoD (CVC). A 
list of the cases wbere tbe persons who were empanelled by the 
PESB for appointment to the Board leYel poIts of Public Sector 
Undertaldnp (PSUs) but not approYed by the ACC durin. tbe last 
three years because, amODa other reasOl1l, they were not clear from 
¥iailance anatc, is Jiven at Appendix I. 

2.18 About tbe cases of CMDs1:>irectors whose services were terminated 
from PSUs on \liplance grounds durin, the last three years, tbe Ministry of 
Penonnel replied as follows: 

''The .ervic:e. of Board leYd appointees in the Central Public Sector 
Undertakiop (PSUs) cannot be terminated before the date of their 
luperannuation without c:onsultina the Public EntcrprilCl Selection 
Board (PESB) and obtainins the ACC', decision in the matter. A 
list of the cases where the services of Board leyel appointees in 
PSUs were terminated before the date of their superannuation on 
tho around of non-availability of vi,ilance clearance, during the last 
three years, is liven at Appendix II. 

2.19 SCOPE in their Memorandum submitted to the Committee has 
Itated that PESB has not been vested with any authority and ita 
recommendation are not always acted upon by tbe administratiye 
Ministries. . 

2.20 Suuestin, that PESB should be made a statutory body like UPSC, 
Chairman, SCOPE stated durin, the evidence: 

"All the .elections made by tbe PESB arc processed by the 
Ministry. In many cases, the Ministry takes a very lon, time, it tries 
to reverse the proccss. Sometimes, distortions come wben they 
reverse the process. Then Ace also takes its own time. Our 
submission is that tbe PESB should be made a statutory body like 
the UPSC witb due respect and status. Once sucb a body makes a 
selection, there should not be any reversal to that ........... .. 

2.21 Asked about his views in the maUer, the Secretary, CITU stated in 
evidence as follows: 

............... The PESB sbould be liven the autonomy backed by 
Itatutory powen and itl decision sbould be honoured throu ... a set 
and fool·proof proceu ......... .. 

2.22 AlTUC ill a writtea reply has also sUUClted tbat PESS should be 
... ,a atatutory body Ute UPSC. Tbey have also IUgeated that PESB 
.... be atvca. authority to eaable tbem to aclCd the competent pellODl a.ca OD objoethe and unbiased selection. 
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2.23 Asked to furnisb their commeats in tbe matter, the Ministry of 
Personael, Public Grievanc:ca and Pensions .tated: 

"In view uf the cbanpd economic environment wbereiD the acceat 
is on libcralisation and disinvestment of PSUs, the tole u well • 
the number of the PSUs may, in times to come dwindle. Therefore, 
there may nOI be any need to make the PESB a Statutory Body like 
the UPSC." 

2.24 According to the information furnished by the Ministry of 
Personnel, Public Grievanccs and Pensions that tbe appointments to poIla 
of CMD and Functional Directon is to be made with the approval of the 
ACC in respect of Schedule "A' &ad 'B' PSUs. (n respect of Scbedule 'C' 
&ad 'D' PSU., the administrative Ministl')l'Department is competeat to 
lIIate appointments to tbese polIS provided the appointmeats He made u 
per the recommendations of the PESB. The recommendations of the PBSB 
can be rejected (i.e. scrappi.., of tbe panel) only with the approval of the 
ACC. 

2.25 On a query whether administrative Ministry can recommend one 
aame out of the three proposed by PESB. Secretary. Ministry of Personnel 
observed in cvidcncc:-

"The PESB recommends tbree names acc:ordin, to priority. Now, 
tbe concerned Minister is also a member of the Cabinet Committee 
on Appointmeats. He CIa cbooIe to lIy that be does Dot ..... with 
the recommendation of the PESS aad tho pellOD at number two 
may be preferred for these reuons. Thea, it comes 10 .... 
Establishment Officer in abe Department of Pel"lOftael. The 
Establishmeat Officer ad the Cabinet Secretary are oaly serviclna 
the Committee; they He not memben of the Committee. Tbo, 
procca tbe proposal that this wu the recommendation and the 
admiDistrative Ministry hu recommended like this, and now it is 
submitted for CODSideralioD and orden of the ACC. The Prime 
Minister aDd tbe HOlM Minister are the memben of the Ace apart 
from the Winistcr COMOrDed with the propoul. They paD .... 
orden aDd thea thole Olden are issued. That is the poIidoD. TIle 
Ace is the b ..... bod, to tate a view ud approve or reject tbae 
appoiDtmeats. ,. 

2.26 The Ministry of Personnel in a written reply infol1DOCl the 
Coaamitlee that durin, the last tbree yean, 12 ... mber of 
rccommeadatiou made by the PESB were scrapped by the ACC. 

2.27 Givin, tbe rellODl fOr sc:rappin, of the puel b, Ace. the Miailtry 
of Penoaael ia • DOte stated: 

(I) the caadidaaa I'OCOIIUIICIICI by the PESB are u.available for 
reuGIII of bavina boo. appaiated o!lew"". 
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(ii) caadldllCl recoIIIme.Dded by Ihe p~ DOt being dear from 
viailaace anate· . 

(iii) caadidateI recOmmencW by the PESB not being foUlld IUitabie. 
(iv) if the post is abolisbcd .. if it II 4addl:d to teep .... post ia 

abeyance rfor certain period. 
(v) extension granted to the incumbent on account of en ..... 1aC8t iD 

retirement age. 
(vi) if tbe ACe feels that the selection was c:oafined to Govenuncat aad 

PSU personnel only, but it should consider private tector pcrsoDDel 
also for a wider choice. 



m. BQ.UD OF DIRECTORS 
(A) Co_posldoa 
3.1 A~ to the pidetincs issued by the Ministry of Industry 

(Depart .. of Public Eaterpriscs) in Marcb, 1992 (Appendix III) tbere 
would be darec catesories of Directors on the Boards of Dirccton of PSU. 
namely Functional DircdOrs, Government Dlrcc:ton and aoa-oflidll 
Directors. FIllldiOllai Dircdors are fuU rime operational Dirccton 
responsible for day 10 ., funetioain, of tbe Enterprises. Ootenll •• 
D~ _ appaiD10d ~ 'the CQIIccrncd Adaliniltntive Miaistriel ad 
are .... ., officers ...... wkII the concerned enterprises, Noa-oftidal 
DiAIdon are drawn from publicmen, technocrats. management experts 
aad caasultaaCl and professional managers in Industry and Trade witb 1 
h ....... of proven ability. They playa complimentary role fa providing 
pJ'OfeaiD.... IIId Manaaerial advice to the Board. 

3.2 After conaidcriDa the question of professionaliaation of Boards of 
DinIctoD in punuaace of the New Industrial Policy St.tcmeat of July, 
1991, it wu dedded tbat the number of functional DirectOliIboald DOC 
uc:eed 50% of the actual atrcoatb of tbe Board; the IUIlDber 01 official 
DiIec:IOn IbDuId DOt accoc:l ono-aixtb of tho actual strea .... 01 .... 80InI 
aubjed to • mulmum of tM) and tbe number of 1IOII-ofIIctaI part ...... 
DiIec:taQ aIIouId be atleast one-tbird of the actual streD"" of the Boanl. 

(I) eown.eat DIrector 
3.3 On beiDa ukeel whether tbe number of Government Direeton on 

tho Board of Public 'Oadertakinp wa in accon!anc:e witb the .uidetinos, t. CUirmaa. SCOPE stated in evidence: . . 
..... The Oovcnuncat Directors are never in short 'Supply. The, are 
Ilways ovcrfulfiDcd. AllbOUJh there arc instruction. from the 
Dcputmeat of Public Enterprises that the number of GovernmODt 
DtIecIon IbouId nOl be ..... tbaa two in public enterprise, you wW 
lad dlat iD • very Iarp .umber of cues. there are more tban two, 
OWD tine or four Government Direc:torJ ..... 

3.4 WIleD tho Coaunktee deaired. to know the commen.. of the S.....-,. Departmeat of Public Entelpriscs ill this "lard, he atlted 
durtD. CYideac:e a follows: 

"ID terms of aulBbcn. out of 242 public sector undert,kinas. in 
38 COIIIpIIIia (Appeacb IV). the Dumber ofOovemmcat Directon 
.... die limit. 'I1Iat ....... in 204 companies it is within the limit 
.... NpId .... 31 complRicl tbcrc are specific rcMODl wit)' k 
aceeds ... limit. In most of the companies. it is due 10 the fact that 
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these companies opcnte in IftOre than one sector. For example, in a 
fertilizer company, the Minislry of Agriculture is also interested. So a 
reprClClltative from the Ministry of Agriculture is also in the Board in 
addition to the administrativ~ Ministry. There are also some 
companies where the State Government arc also involved. So. the 
representatives of the State Government arc also wantina to be on 
the Board. These are only 38 companies and in all other companies, 
it is within the limit. In these 38 companies, there arc very special 
reasons for exccedina the limit." 

3.5 When uked why the rcpresentatives of the Ministry other than tbe 
administrative Ministry whose interest is involved or State Government, U 
the cue may be, could not be called as special invitees, the witness stated: 

"This is I very aood IUllestion and we welcome that suucstion for 
takin. it up ..... 

{C) No..omclal Director 
3.6 In re.ard to the appointment of non-official Directors, SCOPE in 

their Memorandum submitted to tbe Committee has statcd: 
"Slota provided for appointment of non-functional part-time 
profcaional Directon in the Boards have often either remained 
vacant or filled with people whose backaround and expertise may not 
be relevant to the company. It is necessary to identify outstandin, 
profession a" Ind tbeir services utilised for profeasional inputs in the 
BOlrds. However, extreme care is required to ensure that people who 
hive a vested interest in the industry do not act into the Boards of 
PSE's u this could jeopardise the commercial interests of PSE's. The 
responsibility for lCarch and appointment of non-functiona. 
professional Directon, in respect of all PSEs should also be entrusted 
to restructured PESB." 

3.7 Pointin, out that there is complete shortale of non-Government 
Directon in PSEs, the Chairman. SCOPE stated in evidence: 

..... There is complete short ale of non-Government outside experts. 
The very important thinl is that outside expert Directors who are 
supposed to' be there, who are supposed to brinl expertise from 
outside and who are lupposed to brinl professional knowled,e arc 
lackin,. If they are lackina, then tbe Boord is not fully effective." 

3.8 Exp(Cssinl his views, the Secretary-General, SCOPE stated durin, 
evidence: 

"So far as the non-functional part-time Director are concerned, wbat 
is important is that the concerned Board has to consider u to what 
kind of input is needed in tbot company; what kind of expertise is 
required. The Board has to identify and look forward for that kind of 
expertise from outside. 
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People wbo have tbat kind of experience have to be recommended 
for appointment. How. it is noticed vcry many times tbat people wbo 
arc not related witb the .ubject. wbo bave no knowledge about tbe 
company'. business, ,et appointed to the Board. As a result, tbeir 
contribution is considered very nominal or next to notbin" So. 
instead of appointin, .uch persons. it would do lood to identify what 
kind of talent is required in the Board and then brin, sueb talent in 
the Board 10 that the company is benefitted from tbat talent." 

3.9 In this context. AITUC in a written reply .tated: 

"Sucb appointments .bould not be based on political. partisan 
coDlideratiou. Persona who excel in certain fields related to the 
iDduatry ud tbaIe wbo are ,enuinel), interested in the survival aad 
powtb of public sector Idone should be considered for induction u 
non-official Directors in PSU .... 

3.10 About the appointment of non-official Directors in PSEa. the 
SocIetary, Department of Public Enterprise. .tated durin, evidence u 
follows: 

"GenonUy. the DOn-official Directors arc taken from professionals or 
technocrats witb experience or bavin, financial experience and those 
with monitorin, and personnel experience," 

3.ti' ne CollUDinee deaircd to know in how many undertakinp tbe 
Duaber of nOD-officiai Directors wu less than tbat prescribed in tbe 
pidelines. ne Department of Public Enterprises .tated in a written repl)' 
u follows: 

"AI per information furniabed by 33 Ministries. there are 111 PSEa 
(Appendix V) wbere adequate number of non-official Directors bave 
DOt beea appointed. Action to fill up the poIt in 65 of them is already 
uader procesa. Out of remainin, 46 PSEI. 18 are lick, 9 are in the 
apeciaIItecbnical cate,ory like Atomic Encrl)' where it may not be 
feaiblc to appoiat outside noa-official Directors, 4 are likely to be 
.... ruc:tured throup cliainvestmentIJV and 2 are under conatructioD 
..... There are IIWI)' reuona for .hortfaU in the Dumber of DOD-
offidtl Dircc:torI in the Boards of various PSU.. In man)' cues 
appoiDClDeata of non-ofticiaJ Directors are not bein, made because of 
the poor'-healthlaickncsa of the PSEa concerned. In the caaea of PSEa 
which are· under reviv&Vreatructurin,. induction of noa-offidal 
Direc:lora may not be advisable till the revival packaF is finalised. In 
lOme cues the induction of non-offacial Directors is held up d... to 
the pl'Opoled restructurin, bued on the recommendations 01 the 
Disinvestment Commillion or propoals to form joint venture 
companiea. Appointment of non-official Directors in all Havretnll 
Miniratna PSEa is at a very advance stale and in many cue. 

427/U/F-4 
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includilll 8 Navrataa PSBs the DOn-official Directors have been 
inducted durin, the course of the last one year. It is expected tbat 
induction of professional Dircctol'l would help in improvin, the 
performance of PSBs." 



IV. GENERAL 
(A) A.IoDoaI, a AccouatablUt, 

4.1 II bu been broucht to the BOtke of tbe Commitlee tbat there .... 
been constant denigration of the..public sector, even by constitutional 
autborities. Notwithstandina lOme- structural weatncucs in tbe public 
sedOr, tbe public sector enterpriJes arc hiply profcaionaJ and bave, by 
aad Jarac, fulfiUccl tbeir ~ives. Increuinaly, the role of manaaement is 
bcina IMca a .. y froID' the .... Fmcnt and too many indepeadent 
apac:i61 are takiaa dccisioaI in an uncoordinated and piece meal manner. 

4.2 Oa the questioIl of aMna sutrldent autoaomy to the Chief 
Execuliwl of PSEI and at the IIIDC time to ensure proper acc:ouDtability. 
SCOPE ia a written reply ... ed:-

"Pnak:ally In aD are. of public sector .aaaaemcnt, there is a 
...... aad informal control from the administrative ministry. AI a 
result of this, PSEa are often inflexible to react to the market 
.... Instead of present system of lipin, of annual MoU, the 
Govenunent may consider lip in, a MoU, for a longer period i.c. 
3-5 yean and mate tbe cbief executive and Board memben 
_table for achievin, those results witb reference to the 
COIporatc plana of the company." 

4.3 fa Ibis context, Geaenl Secretary, AITUC, in a wrilten reply 

..,.. public: lector managelDCDt is to be released frOID the 
bveaucratic boDdlF and pea real iutonomy aIon, witb 
lCICIDa~bility. Huadreds of di~ctions to be adhered by the PSEa 
to be raIioDaIiIed, reduced and simplified. 

Towards greater autonolDY, to begin with it is recommended that 
aD IIntep: and importaDt decisions c:onceraiDJ tbe lpecific PSE to 
be allowed to be taken by the Board and not the Oovenuneat. 
TIle Boud illelf sbould be the final forum for aIJ, corporaae 
.... aad tile Goverament u the principal shareholder mould 
___ Its riPll daroaP ill rcprcICatativel ia the Board. TIle 
0cMruIc1ll IbouId di-.nce itself from the day to day opentioal 
ud tIIere IbouId be greater delegation of powcr to tbe Board. 
OrpaiIatioa to be toDed up 10 mcel the objectivCl, planned and 
aimed at. 

The Chief Excaativc:s should be allowed to lake quick deciIionI 
to divenify-chIDge of product mix, markctin,ltratclY. UD for 
immediate productionalisalion, tccbnoloaical upandadoa, ..... 
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ulllle of capital, reduction of time lal, delivery ICbcdule etc. CEs 
Ihould be accountable to the Board. It should be their duty to 
improve the work culture, includinl manaacment culture and to 
work a a team at the top level. If tbey do not show results or 
become unaccountable, they lhall not be allowed to continue ...... 

'~.4 Reply to tbe lame question, General Secretary, CITU Itated duriDa 
"vi~ence:-

' •..... we are dismayed at the perception of tbc Oovcnuneat that 
"u:'lic lector enterprises can be JI1UIted autonomy oaly if they are 
privat:~"d. We do not ape with that. Public Sector Undertakiap 
can be liven autonomy ev'i:n with the public ownership, without 
disinvCltment or privatisation. Secondly, we do DOt mcy by 
autonomy srant of certain additional poweR for m .... acrial 
penoDl or the Chief ExecutivCl. The autonomy is to be 
accompanied by accountability ....... .. 

The witncu further added:~ 
"We wan.. aetountability to the Parliament or Parliamentary 
Committee. We do not want autonomy from Parliament. We want 
autonomy from bureaucratic interference. We arc very ~ about 
that ... 

4.5 Commentina on the iuue, Department of Public Enterprilclltatcd 
in a written reply as follows:-

"The public sector enterprises enjoy lufficient autonomy in 
operational matters. Deleption of enhanced powers is a 
continuous process and the preaent policy of the Government is to 
keep an arms lenJlh distance. AI many a 696 pideliDes of DPE 
were cancelled in December, 1997 thereby &ivinl more autoaomy 
in these area to the PSEa. The NavratnalMiniratna concept bu 
been introduced with the main objective of dele,atiD, muimum 
powers to the Boards of the profit makina PSEI. The MoU ICbeme 
also belps in rcducinllovernmental interference in the fuac:tioaiD, 
of tbe PSEI and improve its performance. The decision of the 
Government to limit the number of Government directOR to a 
maximum of two is also a Itep in this direction. At tbe same time 
autonomy cannot be at the cost of accountability. The public sector 
undertakinp falls under tbe definition of State. The Government is 
answerable to the Parliament in reaard to the performance of the 
public enterprises and therefore, cannot remain unconcerned with 
their performance." 

(B) ClaW Execullves of PSEs 
4.6 Accordiaa to the luidelines iuued by the Bureau of Public 

Enterpriles (now Department of Public Entcrprilcs) in Aupst, 1m, the 
normal policy iI to have Chairmaa-c:um-Manapn, Director as Qief 
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Executive of Public Enterprises as otherwise needless conflicts arise. 
Only in elSCl where the Public Enterpriscs Selection BQard is satisfied 
that special arcumstances make it necessary to do so, it will 
rec:ommend the appointment of a part-time Chairman and a full-time 
Mana,in, Director. 

Accordin, to the BPE's auidelines dated 18.12.1982, the part-time 
Chairman is to preside over the Board mcetinp and ,uide the Board 
of Directors in the discharle of the role entrusted to them in respect 
of formulatin, corporate policy and the corporate plan, their 
implementation and evaluation with a view to improving the 
enterprise's performance. The part-time Chairman also evaluatcs the 
work of the Cbief Executive in implementin& the policies laid down by 
the Board. The part-time Chairman cannot issue directives as the 
manalement of public enterprises is vested, under the Companlcs Act, 
witb its Board of Directors. 

4.7 The Committee desired 10 know Ihe relative advanla8es and 
disadvanta,es of having (i) a combined Chairman-cum-Managing 
Director; (ii) a part-time Chairman Wilh a full-time Manacin, Director; 
and (iii) only a Manalina Director in Public Undertakings. The 
Chairman, SCOPE stated in evidence as followl:-

"We have experimented different undertakings with all the 
three models. Our 5uucstion or view'" is that the best results 
come when tbere is one person havin, both the positions 
because be is then fully responsible and accountable for the 
performance of tbe company. Otherwise there is a divided 
responsibility and they always blame from one to another. 
Once you have one .,...an, he is fully accountable. He has full 
authority and he can perform better. So, our view is that botb 
tbe Chairman and the Managin, Director should be one 
penon." 

The witness further addcd:-
"(f we have a full·time Manaain, Director and a part-time 
a..u.a. wIto __ only to preside over die mcetinp, then 
lllerc arc two poIIibiIities. One pouibility is that be comes only 
for the meeting and does not interfere and leaves the whole 
tbin, to the Manapi Director. That is one model. The other 
is tbat the Chairman also parttcipates. We have seen in a 
couple of cases, indudin, the f-ir India and the Indian AirlineJ 
that the more are the c:onOicti~ the more are the problemJ." 

4.8 AJ1'ccin, with these Yiews, Oeneral Secretary. crru Jtaled 
durin, evideace:-

~Sir. it is better to avoid I,,'" ~hortry at the top because 
an our aystem the role liiIII!fuDctlOD of the Chairman and 
Mana,;na DirectOR are not very dearly defined. We woeld like 

U71 LSI JL-S. 
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the public sector enterprise. to have one penon at the top to take 
aU decisions ....... 

4.9 The Secretary, Department of Public Enterprises observed in this 
rc,ard:-

"Our ,uidelines have been pressina that it should be a combined 
post of Chairman-cum-ManaJina Director. We would like to be 
bolstered by the recommendations of the Committee also in this 
re,ard." 

The witness further addcd:-

" ...... .In the subsidiary companies, usually what happens is that 
the Chairman of the holdin, company become a part-time 
Chairman. Our submission is that this system should be allowed to 
continue because then only the holdina company will have control 
over the subsidiary company. In the subsidiary company, there 
sould be a part-time Chairman and there can be a full-time 
Manaaina Director. But in other companies, the concept of 
Chairman-cum-Manaaina Director would be a ,ood concept." 

(e) JoInlna Orpnlsatlon. aner Retirement 
4.10 In a memorandum submitted to the Committce, the All India Trade 

Union ConareSl have stated that many formcr top executives and Directors 
of the Public Undertakinp after retirement have joined the competiton of 
the vcry undertakinp they had served which have adversely affected the 
interests of those PSUs. Obviously they were indirectly encoura,ina the 
competitors while in service and their post-retirement appointment was a 
reward. There must be some conditions implied in the contracts of the 
senior level executivcs of the public undcrtakinp with a view '0 avoid such 
post retirement position with the competiton. 

4.11 Strcuin, the need for effective measures 10 check such practice, the 
General Secretary, CITU stated durin, evidcnce as follows:-

"We want measures to stop this unhealthy practice. There arc 
innumerable inllancel which have come to our notice. Some of the 
public sector executives have even neaoliated their future 
assi,nments while in service by awardina contracts. They are 
joinina the private sector in plum posts immediately after 
retirement. This is also a ,round for in-service corruption. We 
need some effective measures to correct this." 

4.12 Givin, his views on the question, Actina President, Bbartiya 
Mazdoor Sanah I.ated in evidence:-

"I want to Jive one IUUellion to prevent Ihis. We cannot, of 
course, deny them permission from takin, any otber job after 
retirement. Thai froeclom is Jivcn under the Constitution. But lhen 
they can be rehabilitated witbin the same company itself after 
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retirement. Their experience and expertise can be utilised by way 
of aivina them some contract or service within the company. That 
is tbe only way Out. Otherwise, we cannot prevent them from 
joininl otber companies. This practice bas already been foDoweel in 
the Government. The senior level officers of the Government are 
beina rebabilitated in some capacity or tbe otber. So, tbis system 
sbould be tried in pubUc sector also." 

4.13 In tbis connection, the SCOPE in a written reply stated:-
"While it is not proper to place any restrictions OD a penon 
,ainfully utildin, hislher services after retirement. the 
Government can consider framinl rules to place restrictions on 
cbief executives and directors joininl a competitor immediately 
after retirement. Similar restrictions should also be placed on a 
part-time Director." 

4.14 Alked about their comments in the matter, the Ministry of Industry 
(Department of Public Enterprises) replied as follows:-

.. Appointment of Chief Executives and Functional Directors ia 
PSEs are made on contract basis for a fixed tenure. Once tbe 
contract is over and the executive concerned leaves the POStl, tbe 
link between the employer and the employee severes thereby 
leavinl no scope for any control on the individual, unlike in tbe 
case of Government servants for whom the link continuous in tbe 
form of pension. In the absence of any control after tbe executive 
leaves the PSE, no restrictions. can be enforced for obvious 
reasons. However, instructions were issued on 26.4.69 to the effect 
that if • top executive of a public enterprise on his retirement joins 
• private firm, no contract should be placed with tba. firm, without 
the approval of the Board of Directors of the concerned 
enterprise, for a period of two yean followin, the retirement of 
that officer." 



PART-B 
CONCLUSION&lRECOMMENDA TlONS OF THE COMMmEE 

1. Public Sector Enterprises (PSEs) in India have been envisaged to playa 
vital role In the development of the national economy. The success of public 
undertakings depends to a laree exten' "'n the quality of Its manaaerial 
persollnel. It wal precisely to evolve a suu.... manaeerlal personnel polley 
for the public sector enterprlse~ apart from advising the Government on 
appointments to the top management posts that the Public Enterprises 
Selection Board WII set up In Au&ust. 1974. 1I0wever, the Committee are 
perturbed to note that even aner about 2S years of Its constllution, PESB 
has failed to evolve a sound mana&erlal personnel policy for the PSEs. It Is 
only now that a concept papt'r is being evolnd to reorient the entire 
managerial personnel policy. The concept paper would deal among other 
things with rormulatlon of Job specifications with reference to the Key 
Result Areas set by the Administrative M:nlstrles for Board level posts, 
aSSt'Ssment of a person to perform based on key result areas, Identification 
of tralnlne needs for PSU executives and specific areas of expertise for 
appointments of non-omclal Directors. The Committee recommend that the 
procesl of reorienting the entire managerial personnel policy should be 
expedited and Onalised within three months of presentation of this Report 
under Intimation to the Committee. 

2. The Committee have been Informed that the procedure . for 
appointment to Level I (Chairman, Managing Director or Chairman-cum-
Manaline Director) and Level II (Functional Director) posts in the public 
lector enterprises is lengtby and time consuming and most of the 
appointments are delayed for a period ranging from 6 months to 12 months. 
There were 17 vacandes of Chief Executives and 43 vacancies of Functional 
Dir ........ ill JUUUU'y, 1999. The Committee deprecate such delays in 
appola .... tl to top level posts In PUs wbldl advently alTeds their 
fundilllfq. A 1fIlIe Ihntt of ru.r ...... -.. .., ...... II .tated to hav. now 
been nxed from tbe occurrence or the vacancy 1II1 the selection and olTer of 
appointment II made. This 4\ months period includes tbe time required for 
,1«lIon by PESB, Administrative Ministry to take the view on PESB'. 
recfllnmendalioDs, vlKllan~e clearance from CVC and ACC', approval. The 
Committee recommend thllt Government should now ensure that whenever 

'ucJi lncaDeles oc:c:ur in PSEs, the same should be Oiled up within tbe 
• pre,,~·.ed time limit of 4~ mouths and cases of delays In appointment 

beyond this time Umlt should be broucht out In the Annual Report or the 
Ministry of Penonnel, Public Grievances and Pensions aion&wllh reasons 
therefor. 
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3. TIle Coaualttee b.ve been Wormed th.. the lacumbeat. lor the poIts 
flI CbIef Eucadva ID mOlt or th" pnstl&lous public _der1akIDp are from 
wIlIdD tile IUldertaklap 80d DIU.Oy It Is 80 ... eraaJ c:aadld.te who ... ka It 
Ie .... top posItloa. However, It Is aodced that du...... the period trona 
J8O....., 1, 1997 to AaJUSt 13, 1991, oaly Z3 poIts of CMDI wen 
ncoauaeaded to be mled ap trom wltblD the respective PSEs whOe Ia 
34 cues, sucb poIts were recommeDded to be mled ap from oatil. the 
c:oacenaed UDdertakIq. The Commlltee recommead that lor efDc:1ea. 
fuadlo ...... or PSEI, pretereace .hould be livea to c:aadldata from wlthlD 
tile uadertaJda. 10 10111 u competent perIOD are .vall.ble aad the 
.ppoIatmeat of aftlcen or the cqaalsed servkel to the pOll. at ClaW 
Eacutlva should be .volded. 

4. AI per pldellna Issued by the Governmeat, • Joint Secretary ID the 
MIDIItrJ C8IUIot be .ppolnted u CMD/Ch.lrmaa at • SCbedu .... A public 
...... 1IIUIeJ1akIaa. However, • aotable exceptloa Ia this reprd came to tbe 
aodce at the Committee ftceady wbea the Jolat Secretary or the Minish')' 01 
CIvI AviatloD .... ppolated CMD at IDdIaa AIrUDeI by aempdaa hII 
....... lIDeDt fro .. PESI procedare. The Commlltee expnu their 80 ....... 
Oft!' the .,poIolmeat wbleb bl.tutly violate the atabllshed rula aud 
pneed ..... 80d aped tbls to be nellGed. The CommI.tee desire th.t the 
.ppoIatmeats to top ma .. pmeat pOlls Ia PSEs IhouJd be made liarD ..... 
PESB oaly .ad UDder ao drcumstuea sucb .p ..... lllleats be allowed to by. 
,.. the procedure oulllaed by PESB. { 

5. TIle Public Eaterprlsel Selection Board (PESB) co .... 11 01 ODe part. 
dOlt or IuD dOlt Cb.lrpenoa aud three tuU·dme .... mben. AcnnII .. I. 
die ...-at provillODl, the three tun time members 01 the PESB .... n be: 
(.) A dlsda"""" lormer Cblef Executive 01 • PSE; (b) A dlllla ......... 
...... YIoanI Idea.... with aperleace ID selectlGa of top ....... mIDt 
penoIIaei (e) A dlstlapisbed lormer dvD se"8Ot with nperIeDee ID 
aaaaapmeat at PSEI or la am, or fta8Oee, IadUltry or eeoaomle afraIn. 
Bat the Committee rearet to ftad tha. tbe COIIIdtatloa at the hblle 
eaterprlla Selecdoa Board (PaB) Is DOt Ia .ecordaace with Its proYlsloDl 
U 1D00t at Its .... mben are retired dvD serv8Ots. They have ben Inlormed 
that ID the Board beaded by Sbrl N. Vlttal, three oat or lour penoas 
COIDP ........ the Board were a·W omcen .ad oaly ODe ftS • lormer Chief 
Exeeuthe at • public leCtor aDdertak..... The conteatlGa or the Secretary, 
Penoaael that they .... been .ppolated aDder the three .'ereat c:a ....... 
proYIded lor the PESB', compotltloa Is not .t all CODvladaa. AI PESB II 
...... to make nenaltmeall for Level I .Dd Leyel 0 politi Ia PSEa, III 
.... ben are .......... to be prot_oaaII 80d aperts ID varIou JIeIdI at 
......", tnde, 1Iauce, etc. The ~Iltee desire that the compollt .... or 

Oirector are .ppoill'~d. The Coml11llt~t fl.'4:l that II,H', .. , put·llme 
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die PES. sbould be ItrIcdy ID acconlaac:e .11b tbe requlremeat or the 
pnYIIIOll.. Tbe)' alto desire tb.. lbe pasl of Chair ...... , PESD wblcb bas 
beea I,IDI v.ant alace Seplember 3, 1998 should be ftlled up without any 
turtber delay under Intimatloa 10 Ibe Committee. Tbe CommiUl..oe also ul'le 
IIpOII .be Gcwerameat to coallder laductloa or outside advisen In Ibe PESD 
SeIecdoa CGauulttee depend.... upoa tbe fteld ..... the uadertaklal ror 
.bIeb ._dOll Is made, • Is Ibe pr.c:tke ID UPSC. 

,. Public Eaterp ..... Seledloa Board (PESD) Is responsible ror lOa .... 
appoiahDenll to Level I and Level U poIlI la public sector enterp..... The 
COIDmlttee are astonished to aote Ibat PESB bal aol beea vested wllb any 
.uthorlty and III recommeadalloas .re Dot alwa,. acted upon by tbe 
.Ua1nIstrallve Mlalstrles. PESB II merel, a recommendatory body. What 
pertUJ'bed abe CommlUee more Is that PESD'. recommenda~OIIJ are 
ICIIIMIImes DOt oaJy reversed by tbe adm.,.lstraUve MlaIstrles, but abo Ity I. AppoIDhDeab Committee or the Cabliaet (ACC). The CoaunIttee .n ., 
Ibe Ina oplaloa Ibat there abould be transparency Ia abe procnl fIl 
ncnIImeata tor these posll. They, therefore, stroop, recoauaead ..... 
PItSB ...... be made .atat......,. body like VPSC with sufllcleat a.thorlty. 

7. The Comllllttee aote wltb coneera that despite the IaItnctIoaI ..... 
Ity .... DeputlDeDt or Public Enterp ..... la Marcb, 1992 that the aumber fIl 
Goftl'Uleat Dlncton oa • Board .houId la DO case exceed two, the ract 
remaIaI that out or 242 public sector enterprlsel, Ia 38 PSEa, the nUlber or 
GOftl'lUDellt Dlrecton exceeds Ibe Omit. The Secn .. .." DepartIIIeat or 
Public Enterprises ... ted betfre I~ Committee lbat Ibis •• 10 becaue Ia 
IOIIIe cues one or mon MbfItrles other tbaa tbe admlalstrallve Mlalltry 
...vOl" S .. le Governmenll .... bave an laterell. The Committee do DOt 
..... wllb tbII aqumeal llnee Ibe lnstrudlODI dearly Itlpalate tbat b 
..... be pnr.abIe to have oaly OIIe Government Dlrec:tor from Ib, 
_1114 A .. '·"' .... lve Mlalltl')' on eacb ........... cue or P8EI 
...... II aaIhIered .... da1 to live repraeatau. _ the .... to otber 
coall.'" GownuaeaI ~te Goyenuaeall, GIlly _ 
~ ...... the Group coahI be appointed on B ...... Part ...... 
Government Dlredor. The aumber of Goyenuaeat Direc ..... sbouId ID .. 
case aceed t.o. TIle Committee ap..... .troq dlspleuare oyer tile 
dnlallaal Ia this reprd In lOme or abe aadertaklap. 1'he7, therefore • 
....... .... the aamber 01 Government Dlredon la lhese 38 PSEa IboaId be broil"" down .Itbla the prescribed Omit ....... IDtimadoa to the 
ComaalUee. In cues, .bere a MIalstI')' or a. State Govern ..... 1 ........ 
apedal laterest .. nprd to .... particular matter c.lceralaa • ..bIIc 
"'rtakIq, their "preteatatlve coaId be called • a .pedalla .... ID .... 
... _ .......... that matter II to be coasIdered. 

I. TIle ComaaIttee are ....... yed .t abe lack .r .,.. ... - .... JIIIIi ., 
Ibe GoYe ....... Ia IIIakIq appaiallDeall 01 aoa..alclal DIndan .. die 
..... IICtor ............ TIle DPE pi ..... _ .... -1tJed .-.Ide dial 
........ her oIlIOIHIIIdaI part ...... Directon IIaODId be at ....... dIH 
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01 the .dual Itren.tb or the Board. A«ordlnl to Depllftmeal or Public 
Enlft'prises themselves, Inductioa 01 aon-orrldal Dlrec:ton would btlp In 
lmprovID. the performaace 01 PEs. lasplle or lh:, It is aSConishln. to DOle 
tbal out 01 %41 pubUe sector eaterprises, 111 PSEs do Dot have 8dtquat. 
DlUBber of DOa-oIIIclal Dlrec:lon oa their B ........ The CommlUee aft" been 
1af0l'llled that amoD, these 111 PSEs, I' IU'e lick, 4 IU'e IJkeIJ 10 be 
restructured throup dislDvestaaeallJolnt Ventures .nd 1 IU'e __ 

eaDStructlon. AI Ibe ooo-oftldlli Dlncton IU'e linwn from IecIuaoc:nb 
............ t experts. CODl ..... DIs .ad profeuloaaJ .......... ha ..... 
IIdIIcIeat nperleace 10 Industry .ad trade ek., the Committee 8" ~'the 
IInI opIaJoD dull aborta.e 01 ooa-oftldaJ Dlnclon 08 the Board *. -Iyes 
the IIIHIertaIdap of expert pldaoce 01 .asoned proleaJoaals II' 
....... n ... n .... partlcalarl, lnae In the ate or IkklpotnUally ~L 
.... rtakIap or those wbleb IU'e to be restructared. The Com£;-It l 

tberelore. recoauaead that the Itrealth 01 nOD-omc1al Directors In 1''); 
......... be b ........ 1 10 the level stipulated ta the laideUDtI wlthoul further 
.... of time aad at the same lime care sbauld be takn that penODl bav .... 
Yelled Ioteresll dlrecll, or IndlncU, In lhe particular Industry IU'e not 
Waded 1010 the Boar... or PSEs. 

t. TIle MlDIstry .... IDbereat power to monitor .... rmew tbe 
paformuce or .... ertaklap UDder It. admlalstntlve control. But rhe 
.al ..... ' or the pubUe sector eaterprilel should Dot be Hmlled b, 
G.ftl'lUDnl control. Althouch, a. many a. 696 ,uldellnes 01 DPE wen 
caaceIIed ID December, 1997, yet there are a number 01 1 ...... 1 .nd 
101 ....... c:aatrol. lrom the .dmlnlslnti", Ministry. The Com .. ~1ee IU'e or 
the YIew that In an nvlron .. ent oIstilr competition In the post UbenJizatloa 
tn. Ibe ,abBe sector cannot lunction efI'Iclently without IUft'lcleat fnedoID 
or opentlOD and level ,,,yin, field. A system .baald. tberefore, be "elv" 
whereby the Interference of the C.vernment is coaftaed 001, wben It .. 
...... daJ wltbout mlnlmlslnl Covernmeat'. rlpt to bav, ..... 1nf0l'lllall0a 
lor "alaU .. the performance or andertaldn ... b per ellaDl pncdce. 
MoO Is lIped ....... U,. A IUlintioa bas been ..... before the C-mltlee 
that ....... or IIpIDI the MoV aDDaally, MoV ........ be II"", lor -lIr 
...... ., 3 to 5 Jean, .nd also the M ......... I should be ..... 
ac:nu ... 1IIe lor addeviDl the tara"s wllb refenace to ,he corporate pi_ 
., die ...... TIle C ..... ltlee desire lhat a blP powe," bocIJ CDDIIIUnI or 
" .......... 1 .. fII Dcparhoeal .1 Public Enterprises, MIaIsIrJ III FIDaDce. 
&cora lie ....... be CDIIIUtuted to .. Into the qlltlliaa f1l anallD& IIIGft "'--J .. die ,.bIIe _terprlse ..... exteadlnl the period oIlbe MoVa 
.......... b, lilt ...... In .. whb the admlnlltnliY, MIaIstrJ. TIle 
.. up f1l tbII ...... powered body ..... d be intimated to tbe CoIuaiI ... 

I .............. policy or the C.v ......... t .. to baft COlD ..... poll or 
CIaaInua-ctua·M..... DIrector In the ,.blle MClor ea.......... ... 
...... special drnwltaDeel. part.lIme ealnaan .ad • 1.11 u... M ........ 
DIncIor .. .ppoInted. The CommlUee leel tal llavtna part ...... 
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ChairmaD .... full time Maaal"" Director la a pubUc sector eDterp ..... 
nsults la dlylded respoaslbWty at the hlahat echeloa of JDaDlilemeDt. They 
are or the oplaloD that ID order to ayold dual authority at the top Ieyel, both 
the posts of ChairmaD and MaaaalDI Director should be entrusted to ODe 
penoD la uDdertaldap hay.... lllIIle UDlt. Ia Dlultl·umt coDlpames, the 
uDdertaklna .hould be headed by a Chairman and each UDlt should be 
headed by a ManaplII DIrector. 

11. AI per tbe exlstiDI Instructloas, If' a top executlye or a public 
eDterprise OD his retirement JolDl a private firm, DO coDtnct should be 
placed with tbat firm, wltbout the approyal of the Board or Dlredon or the 
coacerned enterprise, for a period or two yean followlDI the retiremeDt or 
that ofllcer. It bas been broupt to the notice or the Committee that or late 
many former top executiYei and Dlrecton or the pubOe sector aadertaklap 
after retlremeDt have JoiDed the competlton or the very UDdertaldnp they 
had sened. In lOUIe CIseI, the executiyes are ltated to haYe oeaotlated their 
future ... IIDDleDts whUe la .nice by IbowlDI fayour to tbe competlton. 
The Committee, tberefore, feel that the exlstlalwtructloal OD the subject 
luued 30 yean 1110 Deed to be revlewedlDlod.Uled with a Ylew to P ...... 
restrldloas OD the chler Executlyes and Directors JoIn .... the colDpetiton 01' 
private fInDS lauaedlately after retlremeDt. 

NEWDELHJ; 
April 23, 1999 
VQUQkhQ 3, 1921 (5) 

MANBENDRA SHAH, 
ChllimuUl, 

Committee on Public Unurttllcinp. 
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• APPENDIX B 
[Vide Para 2.18] 

o.Jb 0/ tlw ctIIU III wltich tlw qpoiIallfltnt 01 board level appointttS in 
PSu. ..., "~d Mlort 1M date 0/ tht;r StlptraMuatiOI! due 10 1Ion-

availability 0/ vigi/llnet eltarance 
-------------------------------------51. Details of 
No.dIe post 

(PSU &. Post) 

1 2 
~1. Bbarat 

Aluminium 
Co. Ltd. 
(BALCO) 
Director 
(pcnonncl) 

2. IRCON Ltd. 
Director 

~ (Finance) 

3. State Farms 
~n. of 

(SFCI) 
MuaPI 
DirecIor 

Name of tbeD3t~ of tbe 
person ~,"; ;ion of 

ACC 

3 

Usba Roy 

Sh. D.V. 
Sardana 

Dr. 
Mahendra 
Sin'" 

Sb. Gopal 
Chaturvedi 

4 

01.04.1998 

23.07.1998 

11.09.1997 

11.11.1997 

31 

Remarks 

s ,----
Sml. Usha Roy was to 
attain the age of 
superannuation on 
31.5.2003. However, her 
term was not ntendcd 
beyond 31.3.1998 because 
she was not clear from 
vigilance angle. 
Sh, D. V. Sardana was to 
attain the age of his 
superannuation on 
30.4.2008. His term wu 
not extended beyond 
31.7.1998 because he wu 
nol clear from vigilaace 
angle. 
ACC terminated the 
services of Dr. Mahendra 
Singh from the post of 
MD, SFCI due to DOD-
availability of his vigUance 
clearar.ce, However, be is 
stiU continuins on tile pOll 
on the strensth of':: 
order granted by the . 
Coort of Delhi. 
Sbri Gopal Chaturvedi wu 
to attain the aF of 
superannuation 011 
31.8.2000. TIle ACC did 
not cxtcnd laia Icaure 
beyond 11.1.1998 because 
he was not clear from 
vigilance angle. 



1 

S. MMTC Ltd. 
DireC10r 
(Martclina) 

3 

Sb. R. 
KbasJa 

32 

4 5 

0!.07.199i The ACC did not extend 1 

the term of Sh. R. Khosla 
as Director (Marketing). 
MMTC Ltd. beyond 
31.3.1997 till the date of 
his superannuation 
because he was not clear 
from vigilance angle. 

6. NTC(MM) Ltd. Sh. D.Y. 22.09.1997 Sh. D.Y. Deshmukh was 
to attain the age of his Director Dcshmukh 

(eon..o.a.t) 

7. NTC(MP) Ltd. Sh. Pran 
Director Mehta 
(0. ..... ) 

superannuation on ~ 
31.5.2006. Thc ACC did 
not extend his tenure 
beyond 31.5.1997 because 
he was not clear from 
vigilance angle. 

09.10.1997 Sh. Pran Mehta was to 
attain the age of 
superannuation on 
31.8.2006. The ACC did ~ 
not extend his lenure 
beyond 27.S.1997 because 
he was not clear from 
vigilance angle. 

S.S .... ,..... 
eo.,.. 
Diroclor 
(eo-I'dll) 

Sb. Decpak 11.02.1998 
Pruad 

Sh. Deepak Prasad was to 
attain the •• e of his 
superannuation on 
31.8.2008. Since he was 
not clear from viailanee;' 
angle. the ACC did not 
extend his tenure beyond 
27.1.1998. 

9. CMC LId. 
CMD 

Dr.K.K. 
Krishnan 
Kutty 

30.07.1997 Dr. Kuuy was to attain 
the age of bis 
superannuation on 
28.2.1999. Since he was 
not clear from vi.ilance 
angle. the ACC did not· 
extend his term beyond 
31.7.1997. 



1 2 3 

• 10. Tanacry .t Gp. Capt. 
Footwear T. Rudn 
Corpn •. of India 
Ltd. (T AFCO) 
CMD 

11. Shippina Capt. 
Corpn. of Dcvendcr 
India Ltd. Sin'" 
Director (LAPS) 

12. Orissa Drup Sil. S.C. 
• A Chemicals Kakar 

Ltd. (ODCL) 
M.D. 

33 

4 s 
21.05.1998 0,. CIIpt. T. bdn wu 

............ of. .,.n,. PI.I OD 
31.10.1" ..... ACC cUd 
DOl cllOlld ilia IIGure till 
tbt •• 01 his 
IUpennn ..... because be 
wu ncM clear from 
vipancc .... . 

16.09.1997 Capt. Dcv ..... 1iDah wa. 
to auaiD 1M IF of his 
IUpIrIIl....... on 
30.9.1997. SiMI lac wu 
D~ doar ,... vlailaacc 
...... tlae It.t£ did DOt 
Clrcad his .. till tbe 
date of his 
IUpenn __ ". 

14.10.1996 Tbc tCl'lll of Sh. S.C. 
Kaltar WII teoninated 
before _ 4ate of his 
IUpen •• "n ~UIC he 
wu ....... from 
vip ........ . 



APPENDIX W 
(Vide Para 3.1] 
No. 18(6)91-GM 

Government of India 
Ministry of Industry 

Department of PubUc Eatll,," 
Public Ent~ ...... 

14, COO Complex, LocI ..... 
New Delbf.l10803 

Dated the 16 MarcIa. 1991." 
OmCE MEMORANDUM 

aua.cr.~ of .. rd of Dbwlon 0/ ...... ,.., .. ,. ... 
TIle qllCllloa of Composition of the Board of Directon of PSEa ... 

... co;8'lred from dale to time and various pideU ... IIbe ....... 
III daiI reprd by abe Bureau of Public Eater ..... ,... Memben 01 ... 
Board 0( PSEa ......, conUII of the foUowiDa tbItc Cltc,Orica:-

(I) FIIIIdIIaI Dlneton:-These are fuB time operaIiDaaI ~ 
responsible for day to day functionin. of tbe entc.pa .... The ECID80IIIIic 
Administrative Reform Commission (EARC) bad rec:omlBCDCled that ndI 
Board should havc an adequate number of Functioal Directors OIl it. 'nail 
wu CODIidcred by thc Govcrnment and 'the Bureau of hblic EIIICIr-
laid iuucd pidclines In 1984 that tbe posIl of ~ (Fia-. .. 
DIrector (Personael) be created in all Sc~ "Aft ... ScbeCJDIe ... " 
cnterprisel and on I selective buis in Schedule "e" Companies. Apart 
from tbcle two functions, the cntcrprilel could blve Npreaentatioll at 
Board IcveI for adler disc:iplinel lUeb • production, marked... project 
plannm, etc. It la, however, observed that tbae pide .... ue ... bela,. 
followed ." the Administntivc Minil1ries while COIIItItuli .. tbe -. of 
PSEa. While iD lOme CIICI the Boards are func:doai •• witbout • ~ 
FUDCdonai Director. in olbcrs there is preponderance of IUcb DlRL'!&MS. 

(II) GOYemmeat Dlncton:-1bcse arc Ippointed by tIlo AdmiBlMrllli¥e 
Ministries and Ire .cnerally tbe officers dealin. with the c:aacedId 
eDterprise. In mOlt cases there arc two luch 'Direc:tura on a .Board; the 
Joint Secretary or Additional Secretary dealinl with particular enterprise 
aDd tbe Fiaaucial Adviser of the Miaiatry. The question of repee 118ta1ioD 
of OovenuDeDt Directors 011 the BoardI of PSEa .......... by alae 
ArJua Senppta Committee IDd foDowiaa itl l'OCOauneadatioa. the Buna .. 
of Public EDterprisea have illued ,uideIiaeI iD 1986 tbat the Admiaittrative 
NlaiItry conccmcd should not have more tblD one nominee Di~or OD 
the Board of a PSE. In cue of PSEa eapaed iD tradina or dcalin, with 

34 



35 

imponant and exclusive items ~he number o( Government Directors could 
br. two. It is, however, nolic.;d that in actual practice the Dua.ber C)f 
Government Directors on the Boards of PSEs continues to be larp. 

(lU) Noo-Ottldal Dlreetnrs:-Tlw induction of Non-OtfidaI Directors oa 
the Board, of P5Es hll.\ been considered cascntial by ¥1riouI Coauninoa 
and Commissions in order to make the Boards more profoIIioIIai. 11&0)' .... 
to be drawn from the publk men, tecbnocrats. mana ...... ellper1l ad 
consultants, and professior..d munngers in industry :..nd trade wida a biab 
depee of proveD ability. The Bureau of Put.lic Enterprilla have issued 
guidelilk;;s in 1983 lhallbe number of such Director: on I BoIrd sbould be 
one third of its totalltrcII!4lh. This inpu\ is considered very important u it 
plays a complementary role in proYldina professional and managerial 
advice to th~ Bontd. i( has however, been the experience thaI the 
vacancies of thest: Oirc~on llrc not filled up to stipulated levels ill many 
enterprises by rile Millislries. 

2. The Department of Public Enterprises has n:<: ady CIOIIIidered tk 
questIOn of profcSiiooalisatiou of tbe Boards of PSE~1 ia p~ of lite 
New tndustrinl Polky Statement made in the Parttamenl OIl 
24th July. 1991 and it bas bet'n decided that the composition 01 the BOirds 
of Directors in psts should be broadly on (oUowin, 6ne1;:-

(A) FUNCTIONAL DIRE(,TORS: 

(i) Every Board should have: some full time Functional Diroctors. The 
number of such Directors on a Board sbould not exceed ~ of the actual 
strength of the Board. 

(Ii) In cases where the number of Functional Directorl OD the Board Is 
more than the SO% of its actual strength (noc IIUIctioacd Ib'Cqlb). 
Administrative Mlcwries will immediately undertake • ~ of .. 
strcnath of the Board in consultatioa with Depal1JllC8l CIf Pa* 
Enterprises and ProSB. 

(iii) On such Boards where the postl of FUIKldonaI DiNelDl. do DOt 
exist. Administrative Ministries will take immediate .tep' to create such 
posts in accordance with the prescribed guidelines. 

(B) GOVERNMENT DIRECTORS: 

(i) The number of the Governmenl Directors on the Boards of Directors 
of an enterprise should not eAL"eed Ollc-sixth of the edua) strellJfb of tbe 
Board. 
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(ii) It will be preferable to have only one Government Director from the 
concerned Administrative Ministry on each Board. The choice of the 
nominee Director would vest with the Secrctary of the concerned 
Deportment. 

(iii) la case of PSEa where it is eonsidcred e~atial to Jive 
representatioa oa the Boards to other concerned Govenment aaenticaf 
MinistricslState Governments, only one representation from the Oroup 
could also be appointed on the Board as Part-time Oovernment Director. 

(iv) The number of Government Directors on a Board should in no cue 
exceed two. 
(C) NON OmCIAL DIRECTORS: 

(i) The number of Non-offacal Part-time Directors on a Board shouid be 
atlealt one-third of its actual Itrenlth. Wherever there is under 
representation of luch Directors on the Board the concerned Ministriel 
Ihould take immediate ItCPS to fill up the vacanciel to stipulated level. 

(ii) A Paael of suitable personl who could be considered for 
appointment. Non-Official Part-Time Directors on the Boards of PSEs 
will be maintained centrally by Department of Public EnterprisCl. This 
panel will be prepared in consultation with PESB and the Secrctary of the 
concerned Administrative Miniltry. 

3. All Ministriea/Departmentl concerned with Public Sector Enterprises 
are requested to strictly adhere to above ,uidelines in the composition of 
the Boards of Directors in respect of PSEI under their administrative 
control. 

To, 

ScV-
(SURESH KUMAR) 

Secretary to the Government of India. 

All the Secretaries of the Administrative MinistrieslOepartments 
concerned with Public Sector Enterprlscl. 
Copy for information to: 

(i) Public Enterprises Selection Board (Shri O.K. Bilwas, Secretary) 
(li) Eatablisbment Officer (Shri N.N. Mohanty), Deplt. of Personnel, 

North Block, New Delhi. 
(iii) Cabinet Secretariat (Shri B.K. Du, Joint Secretary) Rubttapati 

Bbawan. New Delhi. 
(Iv) The Chairman. Standin, Conference on Public Enterprises. SCOPE 

Complex. 7. Lodi R.oad. New Delhi. 
Sd' 

(R.D. JOSHI) 
Director 



APPENDIX IV 
[Vide Pan 3.4) 

LIST OF UNDERTAKINGS WHERE THE NUMBER OF 
GOVERNMENT DIRECTORS EXCEEDS THE PRESCRIBED 

NORMS 

0.""""", 0/ Atomic EMr" 
/ 1. ladian Rare Earths Ltd. 

2. Electronics Corporation of India Ltd. 
3. Uranium Corporation of India Ltd. 
4. Nuclear Power Corporation of India Ltd. 

D~fHlrtm~III 0/ Ch~micals &: Petrochemical, 
5. Indian Petrochemicals Corporation Ltd. 
6. Hindustan Insecticides Ltd. 
7. Indian Drup " Pharmaceuticals Ltd. 
8. Hindustan Antibiotics Ltd. 

D~JHUlm~III of Ferlilizers 
9. Fertilizer Corporation of India Ltd. 

10. Rashtriya Chemicals " Fertilizers Ltd. 
11. HiDdustan Fertilizer Corporation Ltd. 
12. National Fertilizers Ltd. 
13. Fertilizers " Chemicals Travancorc Ltd. 
14. ProjeCtl cl Development ladia Ltd. 
15. Pyrites, Pbospbates cl Chemicals Ltd. 
16. Madras Fertilizers Ltd. 
17. Paradeep Phosphates Ltd. 
Deptlrtm~III of Millu 
18. HiDdustan Zinc Ltd. 

119. Bbarat Gold Mines Ltd. 
20. Mineral Exploration Corporation Ltd. 
Mhtbtry 0/ Sur/Get TrlllUport 
21. Central Imand Water Tran~rt Corporation 
22. Indian Road Construction Corporatioa Ltd. 
MiiWtry of WilIer Rtlourcu 
23. Water cl Power Consultancy Corporation (I) Ltd. 
Minllfr1 0/ c;va A,,;'I;Oll 

~ 24. Air India Ltd. 
25. Indian AirliDes Ltd. 
26. Airports Autbority of India 

37 



27. Pawan Hans Helicopters Ltd. 
M;IIistry 0/ RaUwa" 
28. (ROON (International) Ltd. 

38 

19. Rail Iadia Techaical .t Economic: Services Ltd. 
30. Iadiu Railwa, FiaIllCC Corporation Ltd. 
31. KoabD Railway Corporation Ltd. 
32. CoaIaiaer Corporation of ladia Ltd. 
M;IIWry 0/ Commm:f 
33. IDdia Trade Promotion Orpnisation 
AI".", 0/ "."., 
34. Nora ........ Electric Power CorporaIioD Lad. 
IIIn111ry 0/ TatIla 
35. Conon Corporation of India Ltd. 
36. Jute Corporation of ladia Ltd. 
37. National Jute MlDuflCturers Corporation Ltd. 
Minbtry 0/ UrINuI AfTaln cI &nploym~III 
38. Housias -' Urbaa Developmeat Corporation 



APPINDIX V 
["'* Pan 3.11) 

UST OF UNDERTAKINGS WHERE THE REQUISITE NUMBER OF 
NON-OmCIAL DIRECTORS HAVE NOT BEEN APPOINTED 

N ... 01 Ibe PSE 
Dlptlrtment 0/ Atomic me,." 

1. ladi... Rare Earths Limited 
2. Electronics Corporation of India Limited 
3. Uranium Corporation of ladia Limited 
4. Nuclear Power Corporation of India Limited 

MinUtry 0/ CtHIl 
S. Coal India Limited 
6. Bbarat Cokin. eoal Umitcd 
7. Central Coalfields Limited 
8. Eastern Coalfields Limited 
9. Western Coalfields Limited 

10. Northern Coalfields Limited 
11. Soutb Eastern Coalfields Limited 
12. Mahanadi Coalfields Limited 
13. Neyveli Lipite Corporation Limited 
14. Central Mine Plannin. .t Dcsip Institute Limited 

Department 0/ Chemicals &: Petrochemicals 
15. Indian Petrochemicals Corporation Limited 
16. Hindustan Orlanic:: Cbemicals Limited 
17. Indian Drup " Pbarmac::cuticals Limited 
18. HindUIWI Antibiotics Limited 
19. Bcnpl Immunity Umited 
20. Smitb StaDistrcct Pbarmaceuticals Limited 
21. Bcnpl Cbemicall .t Pbarmaccuticala Umited 
22. Hindu.taD lasccticides Limited 

DepGl11M11t 0/ Defence Produalon • Supplla 
23. Hindustan Aeronautics Limited 
24. Bbarat Electronics Limited 
25. Mishra Dhatu Nipm Limited 

Department 0/ Electron;u 
26. Ole Limited 
'n. Scmi~ductor Complex Limited 

39 
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D'/M"""'" 0/ Food & Civil Supplies 
28. Food Corporation of India Limited 
29. Central Warehousing Corporation Limited 

D,partm,nt 0/ Family W,llan 
30. Hindustan Latex Limited 

D,partm,nt 0/ Fertilizers 
31": Fertilizer Corporation of India Limited 
32. Hindultan Fertilizer Corporation Umited 
33. Projects " Development India Limited . 
34. National Fertilizers Umited 
35. FertDlaen " Chemicals Travancore Limited 
36. Rahtriya Chemicals " Fertilizers Limited 
37. Pyrites, Phosphates " Cbemica.. Limited 
38. Madra Fertilizcrs Limited 
39. Paradeep Phosphates Limited 

D,partm,nt 0/ Food Processing Industries 
40. Modem Food Industries Limited 
41. Nortb Elltcm Agricultural Marketing Corporation 

D,partm,nt 0/ Min,s 
42. Hindultan Zinc Limited 
43. Bbarat Gold Mines Limited 
44. HindUitan Copper Limited 
45. National Aluminium Company Limited 
46. Bharat Aluminium Company Limited 
47. Mineral Exploration Limitcd 

Ministry 0/ Non-conventional En,rgy Sources 
48. Indi.. Renewablc EnerlY Devclopment Agcncy 

l)qtIrtIrwIU 0/ S,"nti/ic & Industrial R,search 
49. Na&iaul lleIearch Development Corporation 

DIpIU'fIItIIII 0/ S.."" cI Ediblt Oils 
50. Hindultu Veptablc Oils Corporation 

lH".",...., of To...um 

51. IIIdia Tourism Development Corporation 

lH".""..., 0/ T,lfCOIfImlUliaatiolU 

52. VidoIIl Saacbar Niaam Umited 
53.Mahanapr Telephone Nipm Limited 
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54. Telecommunication Consultants India Umitccl 
55. m Umitcd 

DtptUtffWn' 0/ S,«I 
56. Kudremukb Iroa Ore Co. Limited 
57. Spoaae lroo India Limited 
sa. Metlliuraical cl Ena. Consultants (I) Limited 
59. Manganese Ore India Limited. 
60. Rashtriya Ispat Nigam Limited 

Ministry 0/ UrbtJn AfftJirs " Employment 
61. Housina cl Urban Development Corporatioa 
62. Hindustan Prefab Limited 
63. National Buildinp Construction Corpn. Ltd. 

Ministry 0/ Sur/ace Trllllsport 
64. Central Inland Water Transport Corpn. 
65. Indian Road Construction Coq;n. 
66. Shippin, Corporation of India Limited 
67. Hindustan Shipyard Limited 
68. Hoolhly Dock cl Port Enlineers Limited 
69. Drcdginl Corporation of India Limited 

DepGrtmen, 0/ Small SCGI6 Industries " ARI 
70. National Small Industries Corpn. Ltd. 

Ministry 0/ CivU A vialion 
71. Airports Authority of India 
72. Pawan Hans Helicopters Limited 
73. Hotel Corpn. of India 

Ministry o/In/ormation " Broadcasti"g 
74. National Film Dcvclopmcnt Corporation 

Ministry 0/ RllilwlIYS 
75. Konkan Railway Corporation 
76. Container Corporation of India 
77. Indian Railway Finance Corporation 
78. IRCON (International) Limited 
79. Rail India Technical cl Economic Services Ltd. 

Ministry 0/ Social Just~ " Empowerment 
80. National Handicapped Finance cl Dev. Corpn. 
81. Artificial Limbs Manufacturinl Corpn. Ltd. 
12. National SOST Fin. " Dey. Corpn. 
83. Nationll Safai. Karmcharici Fin. eft Dey. Corpn. 
84. Nationll Backward Quscs Fin. cl Dey. Corpn. 
85. National Minorities Dey. cl Fin. Corpn. 
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Dtpartmtnl 0/ Health 
86. HOlpital Services Consultancy Coprn. Ltd. 

Ministry 0/ Powtr 
87. Tehri Hydro Dev. Corpn. 
88. Nathpa Jathri Power Corpn. 
89. North Eastern Electric Power Corpn. 
90. Rural Electrification Corpn. 
91. Power Fm. Corpn. 

Minislry 0/ TtXllks 
92. Cotton Corporation of India 
93. Jute Corporation of India 
94. National Handloom Dey. Corpn. 

Dtptlrtmtnl 0/ HtallY Indwlry 
95. National Instruments Limited 
96. Rehabilitation Industriel Corpn. 
97. Burn Standard Co. Limited 
98. Jessop cit Co. Limited 
99. Braithwaite cit Co. Ltd. 

100. Bharat Waaon Engineers Limited 
101. Bharat ProcelS cit Mechanical Engineers Limited 
102. Bharat Brakel It Valvcl Limited 
103. Bharat Heavy Plates cit Vessels Limited 
104. Bharat Pumps cit Comprcsscrs Limited 
105. Brid,e cl Roof Co. Limited 
106. Richardson cit Cruddal Limited 
107. Triveni Structurall Limited 
108. Tunpbhadra Steel Production Limited 
109. Tannery cl Footwear Corporation 
110. Bharat Leather Corpn. 
Ministry 0/ Waltr RnouTru 
111. National Project Conltruction Corporation. 



APPENDIX VI 
MINUTES OF 7TH SIlTING OF COMMI1TEE ON PUBLIC 

UNDERTAKINGS HELD ON 15TH DECEMBER, 1998 
The Committce lit from 1630 hn. to 1810 hrs. 

Shri Manbendra Shah -Chllir"."" 

MEMBERS 

2. Dr. S. Veauaopalacbary 
3. Smt. Sheela Gautam 
4. Shri Vinod KhanDl 
S. Smt. Geeta Mukherjee 
6. Shri R. SambMiva Rao 
7. Shri H.P. Sinp 
8. Shri Tarit Bann Topelar 
9. Dr. Gopalrao Vithalrao Palil 

10. Shri H. Hanumaalbappa 
11. Shri Jileadn Prasada 
12. Shri Jibon Ror 

SECRETARIAT 

1. Shri JOJindcr Sinp 
2. Sbri P.K. Grovcr 
3. Slui Raj Kumar 

Repraatlltl .. 6 of SItIIfdl", COII/ern« 0/ hbUc E",.""ua (SCOPE) 

1. Dr. VddcsII Kholi - Oaairman 
2. Shri M.A. Hatecm - Secretary Genenl 

Repraentlltilln 0/ NIlIIiNuII Con/edmlllOll 0/ OJllt:m' AIIocltltlo", 0/ 
Ce""'" Public S«tor U"thr1MiIt,. (NCOA) 

1:· Shri K. AIhok RIO - PrClideat 
2. Mrs. Pnbba Kunte 

The Committee I .. • ... Id dilcullioll with the representatives 01 Studin, 
Conferaa 01 r.btic EnlCipiiICI (SCOPE) and Ibca with tbe 
reprcscatativcs of National Coafcdcntioa of Off'lCCr'l Auociatiou of 
Ccnlnl Public Sector Vndertatinp (NCOA) in coanecliOll with tlte 
horizonlal Iludy on "Senior level poIll in Public: Vndertatinp-
Appointment and related matten". A copy or the verbatim proceedin. of 
the sin in. hi. been kept on record. 

The Co"",.inft "'en tHljowlWd. 
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APPENDIX VII 

MINUTES OF 8TH SITIING OF COMMI'ITEE ON PUBLIC 
UNDERTAKINGS HELD ON 16TH DECEMBER, 1998 

The Committee lat from 1500 hrs. to 1640 hrs. 

Shri Manbendra Shah -Chairman 

MEMBERS 

2. Shri Sudip Bandyopadbyay 
3. Smt. Sheela Oautam 
.t. Shri P.R. lCyndiab 
S. Smt .. Geeta Mukherjee 
6. Shri R. Sambuiva Rao 
7. Shri H.P. Singh 
8. Shri Tarit Baran Topdar 

. 9. Shri Gopalsinh G. Solanki 
10. Shri Yena Narayanaswamy 

SECRETARIAT 

1. Shri Joainder Sin.h 
2. Shri P.It. Grover 
3. Shri Raj Kumar 
4. Shri Cyril John 

Joint Seentary 
D,puty s.cr".,y 
Allistant DlrtCfOr 
Assistant Di"etor 

R,prts,nlllliva 0/ c,,.,,, 0/ Indiflll Trtld, Un;oIU (CITU) 

1. Shri S. Devroye - Secretary 
2. Shri Varadrajan - Sccretary 

R,pr,s,ntatives 0/ Bharatiya Mazdoor Sangh (BMS) 
1. Shri R Venusopal - Workins President 

The Committee held diicussions with the representatives of Centre of 
Indian Tndc Unions (CITU) and Bharatiya Mazdoor SUah (BMS) ill 
connection with tbe horizontal study on "Financial Restructurin. of Public 
Undcnakinp" and "Scnior level posts in Public Undenakinp-
Appointment and related matters". A copy of the verbatim p' xccdinp of 
tbesiltin& has been kept on record. 

Th, Comm;lIff th,n adjourntd. 
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APPENDIX VUI 

MINUTES OF mf snTING OF COMMITI'EI! ON PUBUC 
-UNDERTAKINGS HELD ON lrrH DECEMBER. 1991 

11Ie Committee sat from 1500 hR. to 1610 hR. 

Sbri Manbeadra Shih - CIIQ;rmtlll 

MEMBERS 

2. Smt. SbeeIa Gautam 
3. SIai Viaod Duaa 
4. $lui R. S-bIIiYa Reo 
5. SlId Tuit Bana TopcIar 
6. Dr. aop.Ino Vithalrao Palil 
7. SIai nope.... G. Solaald 

I. SIIri P.K. Grover 
• ~ SIui a.; Kumar 

5. IIIri C"u JoU 

I ... E.L ........ 
~ SIui H .... b ...... 

s.cu:rARIAT 

D.pllly s.:"." 
Alaistant Director 
AMiatut DIrecIor 

- Genenl 5ecrewJ 
- Deputy Gnenl 5ecrewJ 

2. TIle Committee lIeId __ 00 with the repNIOIItaaMI of AI ... 
1'Jade UDioa eo.p.. (AlTUC) Ia coaecdOll willa ............ .., 
.. ''Pia ndt' ....,....,.. of Public Undertakiap" ......... ..... 
... .. .... U~AppoiDbMDt aDd nIaIed ...... ". A CIIpJ 
of 1M werbIdiBI ".,......... .. of .... litlint ......... bpi .. ........ 

3. ••• ••• ••• • •• 



APPENDIX IX 
MINUTES OF 14tb SITrING OF COMMITI'EE ON PUBLIC 

UNDERTAKINGS HELD ON 13TH JANUARY, 1999 
The Committee sat from 1100 hra. to 1320 hra. 

Sbri Manbcndra Shah -Cha;rtrUln 

MEMDERS 

2. Sbri La1 Muai Cbaubcy 
3. Smt. Shecla 'Gautam 
4. Sbri Vilu Muucmwar 
5. Sbri R Sambuiva Rao 
6. Sbri H. P. Siap 
7. Sbrl Surcadcr SinSh 
8. Sbri Balram Sinp Yadav 
9. Dr. Gopalrao VithalrlO Palil 

10. Sbri Gopalliab G. Solanki 
11. Sbrl H. Hanumantbappa 

1. Sbri JoJinder Sin'" 
2. SIui ,. It. Grover 
3. Sbri Raj Kumar 

SEal"" AIlIAT 

Joint SIC,."" 
- DIp"" SecNtary 
- Auut.nl Director 

R'". ... MliWl 0/ Ministry o/Indrutry (D,pn. 0/ Publlc En",,";'_) 
1. Sbri S. Narayan S«N/ary 
2. Sbri S. Talwar - Joinl Stt:rtt." 
3. Sbri A. Luikbam - Dirtclor 

R,p,..,."Mlivu 0/ Mlniltry 0/ P,nonn,I, Public Gri,v."c., ."d p.",u"g 

1. Sbri B. B. Tudon Ste,."ary 
2. Sbrl K. Rajelldran Nair - utabli,hm,nl OflicIr cI: Addl. SICY. 
l. Shri A. K. Suena - SlCNla", PES. 
2. The CollUllittec took evidence of the represeatatives of Ministries of 

ladUItrJ (Deptt. of Public Enterprises) and Pel'lODnel. PubUc Orievaacn 
and Po .... ia ODDBCCtioll witb the horizontal study on "Scaior level pGIII 
iD Public UDdeJtIkinp-AppoiDtmeat aad related matten". 

3. A 0DpJ 01 tbc verbatim proceedinp of the uttinS bu been kcpt Oil 
nconI. 



APPENDIX X 
MINUTES OF 20TH SITIING OF COMMITTEE ON PUBLIC 

UNDERTAKINGS HELD ON 21ST APRIL, 1999 
Thc Committce sat from IS00 hn. to 1630 hrs. 

Shri Manbendra Shah -Chair"",,, 
MEMBERS 

2. Shri Chittubhai D. Gamit 
3. Smt. Sheela Gautam 
4. Shri P. R. Kyndiah 
S. Sbri R. Sambasiva Rao 
6. Sbri H. P. Sin,h 
7. Sbri Balram Sinp Vadav 
8. Sbri Oopalainb G. Solanti 
9. Sbri H. Hanumanthappa 

10. Sbri Jibon Roy 
SECRBTARIAT 

1. Sbri P. K. Grover DIp"" S«"'II" 
2. Sbri R. C. Kakkar - Und" Sea"." 
3. Shri Raj Kumar - ARII,., Director 

OffiCI ollhl Comptroller • Auditor G.,..NI 01 IndM 
1. Sbri A. K. Chakrabarti Chtllrmtm, Audll • .,., 
2. Shri B. B. Pandit - PrincipGl DlrecIor 
3. Sbri G. Bhattacharjce - ..wn. C&AG (Commm:IM) 
2. The Committee considered thc dnft report on "Senior 1c\'CI pOItI ia 

Public Uadertakinp-Appointment and related matten" and adopted ... 
IIIDC with modifICations II liven in Anncxure. 

3. The Oftic:cn from the offICe of Comptroller .t Auditor Geaeni of 
India thcn joined the mecain,. 

4. •• •• •• 
S. The Committee autborised the Chairman to present tbele Reports to 

tbe Hon. Speaker. Thcy desired that tbe Hon. Speaker may be requested 
to order tbe printinl. publication and circulation of abe above .endoaed 
Reporu of the Committee. Tbe Committee further desired dlat die 
HoD. Speaker may be requested to direct that matten of factual _lUre or 
patella errors may be corrected in tllele Reports under Directioa 7IA(4) 
before publication and circulation. 

47 
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6. TIle Coauniuee allo dcddcd to IaokI their Dext littiq 011 26dI April. 
1999. 



ANNEXURE 
Modi/lCilHoru '0 'he Draft R.por, on 'Senior Level Pos,. ill Publk 

Und,rta/Cin,I-Appoill,,,.en, and Rr/tJ,ed Mat,ws' r. 
No, 

33 
)it 

M 
34 

lei 
31 

31 
41 
41 

Para ' LiM Modifacations 
No. No. 

2 
3 

4 
4 

5 

• 
8 
11 
11 

19 a/,. 'tUne Ii_it' adiI 'of 4-112 .,. .... 
a-, /", 'caadiclatcs ..... . .... ullCla1akiaall· NIIIl 

'prcfcre.ce should be JiveD 10 c ....... ..... 
within the Undcrtakiaa 10 -. • co.peIeat 
pcrlOlll are nailabac'. 

1-9 /", 'such appointlKntl' ~1IIl 'the appaiIII_at', 
10 a/,w 'procedures' add 'a .. d expect driI to be 

rectifacd'. 
25 lor 'itl provisiolts' read 'the requiremenl of the 

provisions'. 
4 IIftW 'made' .dd 'u is the practice in upse'. 
22 lor 'while at the ..... enlurin,' m;,d 'and al Ihe 

same time care should be laken.' 
23 lor 'the industry' read 'the particular industry'. 
3 dew,. 'lOme' 
6--9 dele" 'They desire ..... to the Committee.' 
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